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YA HATT
(=T fawmm)

e fawett, 23 S, 2026

araL[. 512(31).— TTE=r (RfEy E=w #41 % 3uayg % forw wfeer) Hem 2025 #1 74ter,
TEAT AtHaT 2023 (2023 FT 44) & GRT 56 AT ITATRT (1) & FAq TATUTET, AR & TSI,
AT, ATRT-Il IT-EE (3), ST &7 (1) i ATeg==AT Fear ar.%1.4.611(37), arita 09.09.2025 FRT
TRTTATT TR T o, fSrH 398 I g it GFATEAT aTer N1 ARl 8 3 FAAT arel TS0 6t
ST ST # foIT I9etsg w0 S A arerg & 30 T i safe a9 g | 8ol AraiAt i g4
EICIECREIURIUEE

37 S o= S gfaaT 9 frdeT 2025 FT SFAT T STy FIT &7 TS ofT;

ST IFT AT AT e 21 sFgay 2025 FT AT T47 $i¥ IFT IT&T a7 & dag § 39 A919
e feoaoft & FeAma 97w ' g fa= R T,

4660 G1/2026 Q)
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SNK

A g1 TLHTY, TLEATE AT, 2023 (2023 FT 44) T €T 56 FT ITTT (1) A ITLTT

(2) & @ (F) *F AT TS5 g7 3 H ITATT (1) T ITIRT (6) FRT Tacd ARRAT FT TART Fd g0
fAferfea o aard g, srata-

AT |
FIREED

1. dfera T i) TRe—(1) =7 et & afereg qaw EEr (Rferd E=m darst F Susy & oo
TaeRTe) e, 2026 2

(2) T FRTw TSI | THT9E A a0 F AR g
2. gfaTaTE—(1) =7 Rt |, T a9 o6 st F s sufera 7 36—

()

varfarfaere” & ge=me atafaaw, 2023 (2023 #1 44) sfaa €;

(@) “THTiE ST HA AT F w0 3T T3S T & 19 2T T ARE-TE™, REehr J27se

(%)

(®)

(=)

TATATEA o TATAA Harel FAT AT gaTs ATATATT TG4 2, ATHIT g < ForaH gt whrget
Areed TISAT § JHTHE HIGTSA (F) AT 6 o7 &Y TT TYFH FHT ITANT 7T 7T 811

TS RTT—2H GE & IS o (o7 “SHTE Grarsd (§¢) 990 95§ UF UH TH1HS qrarsa
AT ATITT § ST IS 0T AT i Fartaaar & "ataa @= & o smefera gr, i< S 927

B H TG AT TG AR ZaTE AR G2 HATT 2l 2l
“IATAS ST HATT TAT ITARTT & THIAE ST HATL HATU T FHLA FT TTIEHTT AT 2

“gfere ATAFTOr BT TR 9o ST S GLEATE (HE0 % Fer srarrere  fore st s qer
s fRm, 2024 ¥ =& AT TR,

CHATHEIT ATHFRL” | Feg T T FIET 39 [FAH & T & (o0 Afsgia & off =7t
S HA FAT | o TLEATE A0 AT & et oo A9\ 50 % I9-f7w (2) § [
[ERIRIR S

“STH AT AT TTTEHTT T TR FATL HATU T&TH Fdd T TR ATHI ¢,
“TA-FATEE 3T THx! Fefaeiael qar & 9 LA qare FAfwq g et Seora faw 68 +
Su-faee (1) # fafde g

“TH-FATEE 3T TGl F(Feraet qar TEH” § TA-FATSE ST THaT FefFeiael Jars Ia
FLA T ITIERTT AT ¢

“Fe AT A97 7 TF iy w2oq i T Qrarsd oM F S, IT A< AraTee L9l &
A= ATTE F ZI ATAT TLHATT TAT ATHIT ¢ 3T “AT AT HaT Aeas” ATTeTi=h hi AT
oY Zeft sregeme i STt
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()
()

()

C))

()

(7)

TSH—ZH TS & TS & (U, “AE Grared L9 ATTARE T A€ Arared a7 § ST
2 1T 98 HIGTed STANTHRAT (9o AT g, ST 84T & & fiqe FHi= 9 (Fag a%) 7
FA | G| B,

“STIRT T | g 97 A1 | 7 % 3u-fAaw (2) F srefter st foR s g st g
“Fof-F-TefiT F=me” & Fefi-F-wefie H=me Af9va g S &7 3T &1 7 srfers wefiai & o= g
T TLEATE T UF YT g, SH TAT AT geaeld il Aaeqahal A=ard &9 ¥ Tg1
2l &

“ToNT--Af F= qar & #9fT & T T ITANT F2d gU AT o o= =1 eq19q
FLA ATAT FATY ST E;

“goftm-T-meft Far wrfarsrre” & welier & wofim wam e &1 arfereTe i 2;

“FNT-H-TM TTeF Tg=Te Are e & qefi & 7efid Faret  forw 392 O S arert a1

TEATT AT ATHIT &;

“Frfay = Far & w4 § R = fand afvm g

UTE ITTAFT TS | A WA TS Afa €, -

(i) srferfeam i amer 3 F ITRTRT (1) F AT TR ITed FedT & e

(iiy srferfaem f gy 3 & Fi ST (6) F e Rl i fr d@fer siv aat
TN 1 7% 21

“SATIT ST AT AR & TRt sraae & I [SgdT ag SIqate a1 JTieen iy g,
FSrahT 2T ST |t &, 39 IIEER & T ST §aT1 &7 & $ia< T ag F A8 g,
e ey § 7 6 % srefier amere st fRar A

“TLTTHAT ATE-HTE TFH Aeah SOhT 991 F F gE=< J41d, <1 79 63 F 3u-fH7w (4)
¥ fafde fr g ;

“TYTTHAT ATS-TTS TFE TZa SaChd TaT TR & TUTTHAT ATS-FTS TFHH Seas saihd
AT T FA FT TTIEHTT ATHIT &,

“qrea” | A 78 # Sfeafaa aree sfswm 2;

“qfectsh HIATSS LISTT EIoT HAT” | Teh TRl A€ HIGTSd HaT AT g, ST STANTHATAT
& ST FT-TLHT AT ] TAT T &, THH LSAT Tl i Tah SITST T STANT AT STrar
g, o &t Y srafar & forg sreumh =7 & safeq fram stmar g, i @8 wige us Rdiex
T T BT 0 UF IS Taey g «ff 7T € 3f7 gfears qrarzer W=2at ST #ar qeas
9153 T ATEAT TEHT ATET T AT,

qfectsr AraTeer AT ST FaT wifesre” 7 “afeas qrarsar W=t SET Far werT F27 #7
SR AT 8 AT
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() “Redter was & ag WA IURT AT g, FOaehT STt AT Araree F4aT A2 6 Uh 7 65
T w7 e o forw foRaT srar € s

(\) AT T = A F 9 S SqEET A €
(2) 3 9TeaT ST UGT o, ST 29 fAaHt # wyad g i =gt afearfoa a8t €, g sfafa a1 39 srefiw a=me
T At | o 8, agr o1 g S 39 At =aw 47 3<h HEAt § g
3. AR gMT—(1) T A wiferme & Fae o7 od SUa F2d &, ST Meiered 9% @] g, aaid.—

(F) ATATAIH AT &7 3 AT IT-GTRT (1) F T @Ay gZH= Far I8 FIA F o1 T
EIRs

(@) ag geTa ariereTe, et ot i et F srefim 18 7 ariega grs afafaaa fy e 3
FT IT-4TT (6) F Tefie TR g2 5l

(2) 37 7w (1) F STl 92 IfagHed T STl @97 IR 28 HarHaE Treeeor SfaEas 1997
(1997 T 24) AW iz & a0 U AT 72 AfaFa =Hh1e % qag § a2 o |
TEATT 2
ey E=T 9T iR MfawR #1 g™
4. fafeey e fai—ars =t St Feforfe § & #rg ff e qar (e w9+ w9 gearg "ty

TLHATT HATE" FZT TAT ) T FIAT AT2AT 2, 98 ¥ 6 % Aefi Flt o LR AT AT FT T6hT 2,

S 39 TaT & o Hae § UHT Ha70 T&| FT F o0 TR 9T w1 9 S 39+ fou AafHfEe 8,
TATT—

(F) AT @ § GeAvag U AT AT HAT S 3 g afeersh Wrarger T FaT ;

(@) TE AT & F 7 Igw qaA HAT

(M) TP FAT & F g wefiw & weftw #av;

(&) TTET AT & F o wemeE ars-wre uAeH dead Tehd qaru;

(3) TE FAT & % TorT A-wTee 3T T FAtFeEel qar; i

(F) TE FAT & & [T JATAF SeT G FaTi|
5. arAaT—ae (%) § fAfafdes ¢ ==ftr, s de (@) § < 1€ ord o ot g2 At €, e 6 5 arefie e
% oI sraae 3 gq I SN, TATq—

() e T FH ET—

() oo worer el Mo, af 12 21 @1, 97 a9F T g7 999-997 97 To7e Faeft
aer & "ag § ST A T AT 3T AR] &Y F =T 2 e

(i) STt TarEe ATETOTAAT H9TE HAT0 o AT IeavardT S F q97€ dedeh a1, T,
TETETE A AT T o AT oo (IS  ZATe 7 =27 2l
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(@) TH 9T IS THAT T8I ZHAT ATRT:

g Atx ag "l & wefi= Far e a3 % forw areee #2 W@ 8, a7 7 @2 (F) F qdi= [Afase
AT g1 Tl 5, AT Feforiaa & & e ot g7 a&d’ 8, aiq—

() =it TFar arierd, e sore el Faer, afz w5 g ar, ara awwr g a9=-
T 97 yeaer fageft Farer % "ey § S 7 1 At o oy &y % sqEw ar;

(ii) TFT T

(iii) ATSET wH;

(iv) =,

(v) TEFRET AT AT FIETe,

(vi) FETT TR FT 9T,

(vii) TS LRI AT AT,

(viii) Fremit e a7 59w,
(ix) =TT =

(x) TR T At g o TaTs

g T 3T T FT 9, At a8 |qF g T UAT F3 AT SAfEd | sasT® g, a7 Haw & ofefiT
et oft o & g T Tl g AT 39 e 37 gt g

TR0 TH W o YA & o, Aot sttsrerfeat i 9 g —
(F) ‘AT H—
OBREIEEIERIRIEEEEIR PR kY

(i) FTS =T AT Frr A 2, S et g a1 39 AL, STerar W & /o
7 et T o 39 qa Ay et &t & el wfua g,

AT THH IHHT Toreet, Fi=arad a1 HATAT ATH Bl

(@) “ST=T LA G FAT SHe” § Fis = Aiesd §, J1g a8 [ea gr a1 7@, S T
FETr Tt o T A BT Tre a3 e 3 ar e § 2, i shd o §—

EIRSIESRAGEIR HEIES
(ii) TS ATH-FATer FXETET FAAN

6. TTTErT * forg smaga—(1) =7 =T % srehe STiersTe ST F2 F7 T A<k 9ed 92, UH YO 37
T & TAT UH IEATAST o6 |1 Ueh ATAa TEd FT ST o 208 fAfatas B = 2

(2) I9-FF=H (1) % Tl wre areree & vy Fefortead gom giv—
(F) AT F F A v awfE ywwew o, @7
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(@) FoeT AfaEas, 2013(2013 FT 18) F 7 RI<h SHH oIET qTEreqsh T ST Ueh STHT0T 9,
U IO | S47 o aieer o2 f@fAfee g, Sv ag oo #ar g1 fF ag =9w 5 % stefie arerar
ATAEST T T FHaT gl
(3) T smaae & I &S AT SAAATH AT WIAFE g, T a8 =9 A9 & 1= srufera =9 & w8 fAgwme
FATAT SAATH AT AT T AT ST
(4) 7t 7w 5 % we (w) ¥ ATy g it Gt =< @ e wriErgt & srefiv 8, e v g F
ST I T T FT IS TR AR 8, AT Aaadh—

(F) I AFT T ITAT HIT ST UH QT | TS TS 2l 3T

(&) T SETATT F2A HT U T TEd FT, ST UHT FAATRT 6 TR0 F 1= gr;

ST 37O SATaE o AT, FAAT ATe=ae, 2013 (2013 FT 18) F sreli= FI<h ra <@ q{rere gy AT U
STHTOT I & HT, ST 36 I H AT o547 o6 qrear 9¥ AfAfEe g & St =9 3u-f39 & srquree &
STHTIOTT T
(5) ASTH &I FXA & (o710 HIS SATa AT STAATH T&TT HL o (o7 ST 7T 797 e AT 79 9=, §1 39
T 3 A g9 AT T F Ugel WA T ool T STafad, 1885 (1885 T 13) F refte Sy b aram
S, THTH g1 SITUT JfS U SAeae JT ST T o A0 § AT <o [T Srtert=aH, 1885 (1885 T 13)
= i AT = AT % AT g ol G 8 gl ST 7 63T 197 g
(6) Fr= AT rergen, o S-F=w (5) F o7& ST Fohar 3T simery o= |97 21 747 g1, S9-=3H (1) F 7T
TTTEERTE &1 fohU ST o T sfreas & Jhat &

i A o UH ST T SATHLOT H qIATT 6l TS e W AATAaT THERTOT 6 AT 99T 9,
STTAT T 1 TS Ao AT 3 AT o srefie Rt oft STEeheor e A7 T997 9065 o AT, STar Aaedh
T T e e areft et oft ot 1 qfa & forw aemaits i ST 9t g; 3T AT Fi3d 9899, 98 &
ST T TS AT T T TS I T FUTATSIT A F a7, TS FrE FHT 07 AT &, 97 39 F47 ¥ Har
T B ThIE AT LT T AT IT TEA TR0 THIT STTORTT
7. T W& FAT—(1) 77 6 F srefie smaes I g9 9%, T TChTT e i qradr & qae
UHY ST 2 Tad T & o 9 ST a9e,; i =0 Yo & o0, 98 saa® § VR Sl Teqd e il
TUEAT HT T [ &, ST ag 7T F|

(2) F=T R, —
(F) =T 9 G & 1% e a1 8, q7 T o AW o UH S Hl Uah 190 T ST FT qahi !
2, S ord siw feew [t g, e arfie §—
(i) 9T T AT AT ST TH AR F {0 woF {7 o i srafeaa= T It s&qa

AT, ot e st & ° AfRAEy g 71 gt g 6 % 3u-Aaw (6) % a9
AHEIS
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(i) T AT 9 ST SARAqA T aaaEar Teqd HeAT, TH T {1 AT H ST 6 Tred 98
et g1, S wfgere i sarEt ade &, 73 w2 g, o Gl oft s sty an
STTErERTE T TR T 3 21, am

(T) ATAEH T AFATRTT FT Tl g

(3) smerT o= # fAfAfaE sToeAreti &7 SAqUTeAT AT BT UL, Faid LR T & HIEAH | TIEHT T&
FT Tl g, s v arat & arg-ary Feforfaa [fde gi—

(F) THERT FHAT;
(@) TaAT & T g Aty e oy yrfeem sae G @ g 6w
(M) TF JTIAERTT T AT T

TR TA-FATSE T TG wtaeiadt qar ey, wefta & qofie &ar srierem siw gemass=i ars-
TS "edh SR AT JTIEERTT I STaehl &l fadT Rl 'S 97 % gl § ST 30 g1 & e ST

(4) =1 =T o o7efie o= 17 woe wrfereTe {e-fafers’ sreme 9 g, ST i ST G 3wl A7 3T
AT &= |, Iral (Aae TEATE HATA o [or ATaRh ITiahe U ST 9 &; S0 7% TTiedhd shrsdi s
AT 9T Al Tqae qgl gl

(5) =1 =i % Tt ITfarTe T e arett wrs | 9 ATfAha Tare, AN A F e e % e
o oI STaae T A §; T4 a8 9 [A18 o e UH afeed & forw et @+t arrar aat it 92 Fdr
Bl

TS —Hag! &l g2 e & (o0, Ig €€ Fohar srar g & =7 =t = orefis sfersp ware & &7 orf
Tg Tl AVTAT SATUAT o Tae Foheft 7 WTTerad SaTs i TUaed & araed JT START FT FHls ATTHT TTH 8l
AT 2

8. =Tt s e AT Irferse—(1) et 72 wfarpa zhrs 1 i ot STt sr=ite A1 e TEe 6t Aqata
R

(2) Tt STt srg=tier A7 ITfEeRTe T TR, If Fis &f af, UH SIS J7 ATTER & IcT BT ATl [ohelt
T SrferaTe oY TRy, Tl ax Iiagd TATE et o1 g 3w & &9 &, a8 Mot amar &1
THATET Agl HeT, AATIT—

(F) V-3 FTAA, 31T Fe AT FEIT 1A T IAGTAT (o8 =T STraT, Iecta=1 7 raeT
ST 39 U AT T A, ATS AT 3, ATHA g SIT TATEA T UH SATHT STATH AT TTTEHTT &
= &, TN % a1 off, 38 7w ofiv ordt o oTefiT R W, &Y

(@) U SATIT SATATH T AT 6 Farel § ha T LT I T&T [T 0 FETE 3T <F TE STAfd,

I AT o ATETT AT BT T31 STk ST 02 I ITH =T 747 o, ST T 1o Fd1 T qean
SH{RT § STFIAT T4 7 FY 3
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TASHOT—ET (F) F T F fory,—
1. “HETET H—
() = AT TE=TTReT AT ST TZel & Arafed 3w o1 7% &,
(@) TE ITFAFT ZHTE F T IUeTee FFH,

(1) FATHT AATH AT TTIEHE & Hag | 75 TAFHA TS 6 T T8 ATITAT THIT T
Ff s g; e
2. “AqHTA” § UA-ATSE ITTAAT oh ATIATA 6 Tk T o T H FHa o TLEAT JHTT T, AT,
AR, TE AT TS w1 fAgely ATt v SR # forg & e erqataa, o o
STt oH RHTe T 37 e Aqaiadr aree gl

AT 3

JTYTIT T

9. WA fit srafa—a=w 7 % i faw 70 e wrfersm it srafer 3a=t gt oAt o Faw & srefi=
fafafde g, S siferray fm av sie e 14, 15 3f% 77 % Suget & aefim gl

10. 9T=IAT LIt T AT TTAT—TT T2 AT ZhTs, ATETe i LT srater & 2, 9w 5 % srefi &
TS ST T qTAT FH)

11. RAIFET S wohdeaor aricd—(1) Tl 75 TITaFa ghre—

(F) o 79, UHT qEE AR FeAr A=, 2013 (2013 #F 18) F AL [HI o @
TN o STHTOT 97 o &7, UF O 3T UHT T & Fg T Gt il IS Teqd He(T SrET
Trew a¥ fafafEe g, e sy R smoam—

(i) ST AT oY faweft efadt &1 feawor, worer siie srweaer S,
(i) 3 9= =0T TEe arer AT T fEEr; i

(iii) == 10 T ST
TG, HAT AL I 7% TTeHd SHISAT DI, (ST aqairas 39 19 T ATeF Aol g ar
& aeer ww fafafae &, U ROie seqa 3 it sem § g2 < 9l &l

TIEIHIT—S39-GE (i) o TASHI o (o0, o e srreaed foaeft sfedt &r sraer aa aar
FRT q9I-99T 9T Toae [Aaeft [Faer & d@ag § St it 7 {1 6 qEne oA S,

(@) FReferted & g § T fF aaama it RO 5@ g9 &, T T97 37 vEr Ofq & i
S o aree ww fafafde g, srata—

(i)  srfeRrgor & RS T IHF AATLTCRT § TS aadTE, ekt e UF saara #i7 arig
¥ vgg faat % fae <F STt

o, FReft Ut 2 TSR 3oTs o S ° ST Tl TAES H g 1aE 8, AAETl
H el U a2aTd 1 RO7E 26 IU-TT F A&7 A7 TUterd g, foreht T s AT i
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g s BfAaT FI< (S 7 9T AT 3% sTfergon) A==, 2011 37 AT
gfagfa s fAfRaw a1 sfafRaw 1992 (1992 #T 15) AT Haferd weisw TFa=s & 3I9-
At a1 getag aat ® qefi= frw o Gy ot o9-29 1 29 swEE F adie R wer
sruferg 2|
(i) 39 AT T Taar, fSrEe srefi=r =& gt srfafaam, 2013 (2013 &7 18) o srefie Tforwex
TR 7T 2; T8 T S U TSTECeTd o STHTOTTS il THTIOrq it off a7 gRiT| 37 daana
Y TTTHTET TH IO F AT g bt a8 & faet o faw o+ grfh
(iii) == aeon § gaara, e et =iFd, e, aar s g9 fEawor anfae g s
gl ST fohT 0 fEawont | #re o o Ayl aaeTe; UH FaeTd il STl gy et
F e o gRM; i
(1) FET ALEH T UH TEATASA, @I, T, e, ROe a7 77 STt 3uarse w7, S
HIT 5T ALY I A% ITAFT ThTs § HT Ghdl g; T TTHHRT 39 THI-EHAT F T ST
FLAT BRI, ST b1 qLanTe fAfAfase #:3)
(2) ST T TTTEHa TahTs, WA H 29T AT U A1 Tk BT (207 [T TLhIL ST ATHGId ATHFHLT

T G AT ST IHHT AT TEAMET FAAT| T GAAT IH IO A U TG | <7 0, Sy e a2

fafEe gr, 98 Aea safr Rt off RO o1 S 71 =9 Mm% adie smtera earia agmear i
ITASH FIIA o (1T IcaLardl gl

(3) #f2 =Tt i< ofverer srerwar 24T 2016 (2016 71 31) & el freft 72 s zard & faeg Fmaie
feaTferaTe Tshed % TEWU 3 o7 TS srarast T 3T ST & a7 Ut 9 arfera gars-

(F) THT TFH(T & AT He & Hiae ofad § =0 qa9 § F3 a1 w0 giad Hi; i

(J) U e i T & e fAafdr stfaenaor o saer it U T A Heaid GLhL Al Aadd
TEQT FAT|

12. s/axu—(1) ] &t % srefie e, s, STfergor AT se WY o qA9TeA & Squraqrd forfed o
Fea T TLEHIL o6 TA STHIGT | gf el TTTEERTE 0 FI9T AT AT FhAT ST JhdT g

(2) IAT==H(1) H ITaY 0 T SqE & e, e 7 IieaFd shre-

(F) Tt oft qeg &, T a7 u<rer =T §, W a%g I7 AfqT w7 9, 37 7w 1w T ot arfgewe i
TRET SfC T |19 AT ST=aid qg1 L,

(@) U HiOT AT Ao & Forw BT off arEa a1 a9 # a1 qot g [ AT
(T) T ITFERTE 7 T Y TE e | A B g qgl w4

13. TARRTIT—(1) e T TTTerShd TehTs, TTTEHTR T STATer THTH S0 F 7 F 7 I12g "G+ Igel, T
& TATHIRTOT o foIT STaas STHT T ThdT g1 T8 STaad 39 Y= e UHT Tfa 7 & Srosm s i 9réa
w AfRfEe g, oY =o% 919 aqget 'F § AAiey T goF it ST FeT g

(2) U = ITTEFT THTS T [Ied ST 9TH g4 9%, a1 a3 39-49 (1) 7§ Afafde safer & ame ff
AT T STAHIT T TR g, (S 98 TH a7q T G g 6 37 At F T raas T F 7 Fs TI7H F07
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7| Tg ATHIT 29 90 6 FeT T T UeT FEeiar epea 7 sram foraT so, o e a9 U o qag &
S # e w2

(3) T TLHRTE, o+ foask &, 3U-fA=m (1) =T (2) F 12 siraes 9T g1 9%, ATFART &7 A= sher 39
FATY % o T Thet & S T Tt T aF it o0, St srfersmaw #aT e a1 gl
(4) I9-FA=w (3) F TR STTErRTE 7 T AT, TR A 107 o g0 qR] fafer 3 srefier grm

(5) AT TTEHTT FT TAAIHLT Al AT &, qAl 92 AMAFA TH(e AU [AEd THEATT TATAl 6 TAF
STANTRAT I, AAAT TTEHTT AT AT THTH g F FF F FH o9 (& Tgl, TAFRT I THIH A TH
STARTERATA o [oIT Iuerser faseat & a8 § =T <91

(6) TF = ATTAFT THTS, ATAT ATTAFTT AT 7afer q9TH I O, Afaer we=e 747 oY TE=w Jeas
T I[OTEAT FATT T

14. IR T FEAT—(1) Ft Tt srferfazra iy ey 21 % srehier i ST aeney arefy et off srdars ae
TTase THTE STl (9T, TF AT 6 AT, 3 TR | TEHR T8 FT Gl ¢, ST 36 T gi—

() =, PRt oft =20 a2 7 At St & B 7€ arieeRd gars gy T % forw sreee Ay
T IHH THERLOT o A (@0 T et T Teamead, ST AT TEareet | ° w5 |l 3T 2T,

(@) FT T2 TITEFd TS FH TREATI H ST &1 HaeT [T AT 8, 7 39 98 F a1 oraer faam
ST ;AT

(M) =l AT = AT TteEr, IR REE A AATHE Grieener sttearfead 1997
(1997 =T 24) F ATATT, TIAFIT FT Tg FLA il BRI FLAT 2

(2) 3u-fF=w (1) F @ (F) &7 (1) § AAEE wearet & afeq g 9%, IT-[79 (1) % o= Fre A7 e
ST T3 | 92el, Hald g3t 3q@e (1) § [Aiee 92 witea sare &1 gaars o7 a6 o,

(3) ST-FA= (1) % Tl T Meer ha = TLHT G ITeet T TRTTT ToRIT STURIT i UH 3raer 3 Tahrerd
i AT & THhAsd o § TATET AT ST A AIEFT 31 T U2 UH Talh0l A€l & THILAT 21 6
FEATATE BT o AL ! ATASITIH AT < 32 A\ 77 % 39-797 (4) 3 (5) T 97 HAT |

15. TSI T STAGU—(1) T TS ATTAFHT TH1S ST [0l TTTEHTT T TFII FIAT ATRAT &, A Tl IT

77 TR U T 37 UeY 10 &, F= T TAT 377 SR 6 97 ST 9ed 92 [ AHEs §,reed y&=qd
FLTI

(2) FETT FTHIL, IT-TATH (1) o T TET ATAET Fl ATHST AT AT FL TRl g, AT TS SATAITET
T STaT 8, AT srefda Ry o sTfeeRTe | Safera fEaewor SRl gt IR 9ied 9¥ HhTTerd fohT Sru)

(3) =9 A=W & T o WITAFTE T FATIT XA ATAT A5 ATTAFA THTS, T I UH fEawor FHriera g
F srgaren wet & drav—

(F) TH SA¥IIOT 6T HTASI [ GAAT a1,
(@) TuT farferer STEATE FATSA & YT STARTHRAT I (HH eI ed il FaT it —
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(i)  ST¥IIOT T TATAT TG, ST STANTHRAT /T UHT AT (T T &7 AT & e (947 (&7
EILIHEIRS
(i) TF STANTRATAr % forT Suerser faseT; i
(1) @T (@) F T STTRTRATA AT Grord i T2 TG i TATAT TG F I T FETT TR
T g F:m
(4) STk TE T T, SU-fAew (3) F @T (@) § ATy gt ariie o, e ga=me et o
FIEATT e sl UrETT aaT0 TET|
(5) T T WIfArFa =T, IU-fA=H (3) F @< (@) | FaTe TS A7 £ T9TH aTra T, Hald TEhte Fl
T AT SETATT AR AT AT Ferustt, Sras arfeerme s AT et g
(6) =& 7w =T ST WTferRTe STt e aTeit 75 TTeha Thts, UH AT & &aer § a7 396
T T[T 0 oY Sft 9o AT T it ATaET T gRETE Al gl

16. STAHR F T g, TG T THTT G I it ST ATAT HIRATEAT—THET T AT TS 6 IT
fErarmT TTaeRTe o T2 g, T afod g+ T THTT g 18—

(F) TUH TTEHT F Gael § 3T THIS &l a{eq TIFH, T[S Hle al, UH T g, FT¥II07 AT FHH
I T TATET T & a9 of foram STus; i

(@) g THIL AT LA ITHRLI HT TG AT FAfer F SATHT FeT

17. S & TIROTH—(1) TR FIS T% TTTEHT TS, TLEAT (A5 & (U [eee i o) =7 2026 %
T TSI 6 oIT STeET FLAT &, AT I A5 ATHT SHIS T Al W SATHT TTEHTL, TH TAST o0l TATEAT
TG | T g TH1E HTHT SITUAT|

(2) ZATHT TTFEERTT T AW, TH SATYT ST F 3T i aTel TR e Tl 92 il JTaded THE
=T AT ERIT, ST EATT (FaSi o o aree i ord) = 2026 F SIqa AR 230

18. &< MMFH—(1) FealT ALHRIT UHT T TTEFHT TH1S F SHH G aF et off I F fEOeg F:dT e
1 faeft € srfarene zerg grer 2 Rt oft Trfer s amrn S 41 e ot w5 g 8, =g vt ey adue
H o7 g1 AT wiasy § ot off 797 37 81 9t g, S| TReweor § I g Aol e 019y, el &7
FTaT AT At off ot 21

(2) F=rT qETe, Iu-fFAag (1) F i v 78 Gl oft Friare ¥ 9, g9tia qu atega w6 A iy
HATASIT o AT § G=d H

19. 37 T i Fgeht—aeht F s GfF ww wiager wama = fa=r, =7 Faet % srefie Gl 72 wfaeea
TAHTS GIXT ol T TEHTL Al <F e T TOF9T, AT RTAT Aal 0l STt g, AT S J-Xo1ed & <F T 6 &7 F
FE ol ST

20. ST TR & Tih—a 7 T, 34 FIH7 A7 THET T4 & Tq0 °, Bt 92 qieEd sors o
UHT STTHRTEY & T STTET T qhe( 1 g, foraeht 9 7T 3

21. AR A & ARE—STeT F5T TR T UAT FIAT A& T 30=d o, =1 et 7% ITferehd 21 &
e 92 AT TRt o= AT &, A7 FohelT STehfae st = Tt Rt et & g a7 foEe, Jee i T,
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THT 72 qT{AFd 3are A1 ot 2 el arett 7 wfda sereai % @z #1 37 Rt % orefia st et o
SCALETTA T T FHA & AT g, A1 ag [ 7 TS HIL0M o6 AT AT FIET, UHT IeaLariaed i 2T Heed
H UHT srafer o forg sfiw UHT ordt o I % o1 ge T "t Srer ag Aty #39)

22. sreer, e ar fenfAder S e ft orfRe—a awerte, == Rt i T9qrEt a9 F TS 8, Uy
arayr, Taer ar fRenfHaer ST 2 @adt & ST stterf=ae a1 =9 =awi & @ada T 8 7 sreer, [aer a7
fRemfager g7 < Wfarsa TohTE 9% W] 21 aTel fRaw e ordt | ST

AT 4
Tt A TRATAT Tt

23, TEHATK Aeqd—(1) L < T zars, Sree I =4 a1 % o1efie arfeerme g, UH arfeerre & affer
T ITAT Fd U, TLEAT dedeh S, FATd, TaX@Td AT IHFT [AedqTT FT Tl g, 3T AT ITERT
oft st o T TRt g s forw 3o srfarfRer iy ey 3 i Sw-amr (1) F @ (W) A7 (1) F FefiT e
H YTTETT o sl a9l dgl gl

T TIFCH 6 ATEed 3T ITAN g9 §, Faq 7 F7 39-[47H (5) AW R

(2) T T TTIEFT THTS T ATTEHRTT o AT, AT 3T 37 eefie a0 1w /et 3 e,
farferer TEE=T FATY Y&TH 3 & o0 qEAATY qedeh eAT1Uq, FATred, T@X@rd qT T [T Hf; 3T
Tg FATHT FE(T o ITART 70 0 T8 EATT ITERT MY TEAT dedsh, T97T Y& & 15 vdT &t
TEAT HATU, 39 AR AEHT AT ATEIAT GeATHT SATHT o6 AET Bl [Svg Hald G ATATH 0l €T
19 % sTefier sAfAg=ra T Fadl 2
(3) W= AT WTteraha sahre, fAfaer TTHEATT FaTAl 3T 3T HATSAT il T FIA 6 [T ITANT (6T ST 75
TIEAT qeae AT Tl [Fda o—STHH IH6 G STINT i T i & fFaor ot omfte g—aaia
LA AT ATHGIT  STTTHTOT &l AT T TEGT B, 6T 6 Fd T TR g7 36 dae § AT et ot
fAer & srqame sraferT an
(4) TAF T TTEFHA THTS THATT A AT FLT o (o7 JIAT T3 il SHTeAT FHI(—Toraqd JqF A1
AT F G | AT T TTHA §—30T AATF IS &1, TLHATE STFHLIN 3T T T T 26T TTIHT,
AT, Y@@, faear o7 F1e F & o, T9T o TEAR qeaw & gt qgqEt & o, T awE '
T Jeaeardt g

i UHT T AT TeRTs, ST "gHta v aat u¥, TnfRafy, v 7wt gereAt v
AATHLTIAT § TTHATE dedh, MTha AT AT ST AT IEATT TETE ITH FT Tl | g
(5) 7= TFArFa THTS GILT AN ATEHRTT T ATIASLAT, AT AR SATAHTT T STTATT I F2A H i areft 347,
UA-ATIE AT T T T FLA IT 39 (HFAT % el et S T T T F e T HI07 AT ST
ol HTHT SATUAT
(6) T T TTTErsha TohTs I s, fHaert a1 Renfagent #1 qrem woft e Fa o Fafefe
ot & Hae § ST T qd ! §, AAT(—

(F) FSU-FAT TLEHATT STHRLUN %01 AT
(@) 9T H I FEEAT ITRO AT GG % o e § qrataenar)
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24, TLEATT Aea & VRN 6T SWg—(1) THF T3 TEFT THTS, Ha 1 LR FIT T 0 70 q2eq1 it 32
q Aot Tt § RHATE qedh aqT IT IAHT AT T | Tgel, Fald GCh F HyEl & (o0 aed
U AT HA

(2) TeF TS ATIEFT Zoh1e A2 AT FT fF—

(F) IEF LEATE qea  auft ffeew,—

(i) TS ag T w=mrHt § 41 o 3ae et a9 Tt 3Ere AT S dl § 941 %
A ux fermm 7, ar
(i) o 3a= freft ot 7 ITfersha SaTe a7 SataeTey & 9gT, STy T arEEm & e
9% for &;
fafay e Fart 3= % e <& feh a5 arer & 8t ¥ siww & Rua 2
g o9 ATHET § TEATE deah (T T8 FA18S-geee qUaA dedd o aredl § 94T %
T 92 Tor = I 21 o A fater o stefie wedr et gf, a7 UH S2E=1E dea® & YOIt 9d
H Fgt oft o 21 @ & ST

(@) @< (F) § TATC Y I8 ZEATL dede § ST AT ST, AN ST AR AT 5 2T gl &lT
T SITUIT ST T8 STl AT S AR &l &, AT FIA AT AT T qIEL ITeqd HA]
ST
25. TEAT AT ST ATETAAT T TAT FAT—(1) FIE TS ATTAFT THTS, FoTHF TTH AAIT-3TT TTIEHTT
&, AT TTTEeTe st aife # s fafay ee=m /a0 yae w3 & o s [Rftss ga=m sas=,
FIEATE ITEHT IT AT GIHATL A 0l (01 ST TUTAT 1 FTAT FL Ghel [ 7; 3 A 6 refiq fafAfam
QTAT T AT FT
(2) Sa-Fm (1) & w=fifa 7€ wrferga s, Bt ster 7€ R Tohrs o1 A fRramd & |rer sty =
HAETAAT, TLHATL ITERT T AT GIEHATT " 0l (heT e JUTAT I FTAT FIe & {oI0 ATHT THEATT
T THAT 2
26. STTRTEA TS FT AfFe TLEA AT T FA FT LEIAA—(1) TAF 7 TIAFT THS, T T TR
T e 92 Td GAAT a0 6 dT&, AT TR 61 TR § T et ot [farer 2= 93t & 92 FeA1
IF FA
(2) AT qE TTTEHA TS, STANTRATH T (T8 AT HATU TG Fdel il LA T ATLE & G5g ool
& AT, FETT TLHRT AT STTNTHATAT Al AT FIEATE HATT TG FEeA il J[EAT Al AT T G=AT & (T

27. fafarer =T AT F7 IUSFT—(1) TAF T AT THE—
(F) erueT fafere EE= Faret & o gsiiehd STTRHRAre & =, UH 2891 9a10 T&TT Fieed
& ATIOISA (Gl & G99 § Tl GaTTd dgl HAM; AT

(@) AT STTRTRATSA T AT FEEATT FATAT | ITAN & [T, 99 T % 919 9%, {5, etz
T ATIAL, AT Ivg et AT ATH & [T STT, ST H T AT FLATUIAT; oo STaersha e
T U {3, T a1 9= il TTHTOrRAT & o172 § 9379 e f{u s
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(2) FETT FTHT T T 3T Tiaaet #r f@AfAfese FT Tohdt g ST 9T o TSTL=T 6 AP HTa,
=T Y, areatasd [Meeror T AT TRt T o= UE Trsa e ST o e 9T 9 d 9¥ 9T 99T g,
& ITH T2 ATl ST Terd TsTE=| | STeT-3TeNT ZLEATE HaAT &l & T STTRT FlA 9T AR Il 5,

TR UH T erd TsTersi |, HuiT a3 T @I STANTHATSA il UHT gLE=T §aT0 o 7 ITAET
FA AT ATAT T FHRAT 7, ST T 7S AR 12 20 Hag § FZ17 HLHRL G S [Ha9li % e a7
THH WaT HA(
(3) F=w 14, 15 3fix 77 ¥ fRU 71U Iwae & HaTy, 9 TaFa s a9 STANHATAT Al AT
FLEATT qaTsh il AEaear gRtad Fai
(4) STcIe TS ITTARa TohTS AMFTF o T T 37T IThT T F (T, ForTH e siieerres srae off
AT &, TSae STANTRAT STOHT HeEHT2d %l T SAT-3TeNT AT FaTell | [T TRl ot FOrshrara & &St
FT Toh 3T ARY At 3 e Uy forswrardt 1 SHen v q9h
(5) faferer TTHE=T |AT U & Hae § s G Fae Uk STARTRAT AT 7 ATAFT THTS 6 a1 g[IT
S Ut T2 wTfArEa TaTe UHT qREETE HATel & U H Ugel STTNTHAT &1 faterad gi=rd Faft o7 Faa
TLHTL TH T H Fls a1 7 Ica<aliaed qgl ISTUIT

(6) ST = ATTAFHA ST TRET HT FHTLOT F STARTRATS o TRHT T Tl | IcT g1 ATel AT I, AL,
THT AT AT 6 HFe § Faid FLHIL AT @aqia Al

(7) wreah 7€ g zaTs, FRet st 9 wifeed STE AT SIS w1 A EHAE SHIE T
qUY, T F {2 FA [ UHT T TEFd 39008 AT AT UH ZHATT FET9 T FA & o0
EIER]

(8) ek =< wrferga zahrs, TRl oredr 7 TfAeha ThTE AT ATRETCR T hIE GLHATT HATLA ITH L
Y, T T GHTLT H07 6 THT T2 IO TH18 AT ATTHLTH TH ZHATT HETGF T2 F % o
EIER]

28. A8e FEA A ToFTHT LA FT ATTRR—(1) FehT ALFHIE, A FIAT F AT AT R %
SIS 6 0, 38 Sy § 72 qTieHd shTs Bl ZIhh GAAT ST 3 & T2, -

(F) 3T TIAT T TgA A FLITAT FAT ST STARTHRAT o6 THAT qigq (Afaed EA qaradt &
ST F o7 TLHAT ITERT AT TLHAT deas eq14d [0 M0 ¢,

(@) = Rt F sqare % forg UH 92 arfeshd 3 gy #nfua oEn g giars av
T

T THT TS ITTRR TohTE 7 1S AT ST T8t 36 Stoar i Shefier aveme a8 awerdt & 5
AT # TeRTe FHILATS AT AT THIHT g

e A ST o FsiT 9, =9 Mt F 9 & oI 39 A% WIteehd TeTs g et Teharet
AT JOTTerAT 1 =@t Tt & o v st sfereneor Mg w7 @l §, TR I9RE 9 S AT qEE
Rreifia w7 T, ST 39 92 ITfesFd s a1 &F g

g Ut ATHETT AfSrwer ot T U STy F U Al BT ST T g THE The w0
et gRit e wRdrReer & faet ot SRt A 4 arfagd TS S giaendt fufa v g g andr
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& o 1 Mo 22, Sreatias €9 7 goF gaaasiier 22T, AT W@e, difas SUaT, AT ZHATE 9edh
T 37 < ITTAFHA ST T STANTHAT o6 TREL H TAAT Harel gIT FaL il T2 AR ATHA &

U AT FAT TR A AT ¢ T 7 TIIAFT TH1S 0 GAAT T T ST AHY TEqH T FHaT
o2 T B, STt & Aot 97 agad & O raeds g, a7 a8 AN ST i U ST UHA FLA
T fAeer T gedY € oY =9 gae § ey a1 Afqemy ofw grm
(2) eI TS ITTRh Rt IU-faw (1) % arefier srufer eram adverr @i e i giaar # foo st
A4 ST FMEAT 9219 F31]

29. AT 6T TIFqT—(1) TeHF 75 AT 315 AT TLHATT HATG 5 FA & TgA, Ha 1 TLH Hl
forfera = & qf® F3ft & 399 sraa FH=1REt 3T aargdl 5130 26 a3 % AquTad qigd ST arawgdr
T ITTNTHAT FAAT T TIAAAAT T 7T & 70 A0 &fS 7 oo gRtEd #39 gq T4 aedq® waq
ISTT 2

(2) T TE TTTEFT THTS AT LEATE deas o Gaiad et It T &, A o &9 7 Fx7 aeae
% 99 SATHIGH o, ToreT =T 2T<h % 9T 91T Aal Hil:

T TEATE "eah 6 UH [Fa2or T e & o7 UF SIqaTad Sl a7 Tl gt S g6 gLaa1e

SUERT AT fhatent a7 Ratarst grer srafea an
AT 5
g #t feufa
30. < wTfrFa THTE T TFEaT—(1) T AT 72 TiAFa zars FAuforfe gafam w3, srafq; -
() T TE TTiAHT TR F Ave § arfdrenter Eerw Wy Awrin 2

(F) FTEATT A% % TAT GeT AThTLy, et 72 ITierehd TS qReAT 3T Turrei Jerrere fRardy
AT AR vl
(2) ST T TTTEFT THTE g ToTAT g7 et ot el anria i qeer sti= gatera sf-

(F) TeTeq, TaeT Haereh, BT FESET AT AT T A<= ATIRET & 9a1 92 vy el anes
&t [fF & 92, ST 38 a3 & T S UHt [ it srater % forg At sram 97 6t
SO, a7

(@) I TTHEATT qedqeh Tl TATIHAT, T, @@ AT fEeare & forw vg Egeft anriant i qard
o 13l

(3) ek T T Tohte SU-TAaw (2) # Suatard TRear qeeter % forw Ua go=r < OfF F sraee waf
ST a1 g qred a2 AfAfee 2, o =0 999 # g #arad &1 Afae=g Ut 9 qiterea 3@ & o
FTEAHRTL AT
31. STARTEHRATSH T ATATHRT WX fAfaer E=R At Fr afhw - (1) 7w T2 wnfasa T, Gl
STEITRT ot Tarferer RE=ITT HaTall o ATHi i TohT e F qgel, UH afraen, fHaert a1 fFem-[ger & oaqaw
ST Fa T RIS e | ST T el 2, o7 Gt oft fafer & areaw & S oy 92 wrferepa z=6rs stea
qHE, UH ITTNTEHRAT ol TgaTd He(T|
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(2) TAF T TTEFHA TS, STANTHRAT  ATHIRA % THT, T I2Td H U TAIHT T TR AT SF
T FIAT AT IHHT ALEA FH, S T THA a7 & 0 ArHarar o1 e |7 ariee g s
AY TATTHTSA 3 ST ST F AT I UH T < T F I9707 &
(3) Tede TE T s Iu-fAaw (2) % wrefier srefera Serae o o Bt seer Y oy e T
TEATH T 51T TLEHTL, TTTEHT ATHFIT AT TG SATHFHLIT 6l Tg= T&T He|
32, W # oo g Aot SeT— Fg ot 72 ATFEFd 2h1S STARTHRAT 01 SATAFTLL I AT 6 AT et Wi
IRF AT T 9T S A wOn:

i = o § g of, Rt ot s serdtareor i1 sitstera 7t e Star 6 =7 Rt 3 srefie
I7 A fafer & srefir srufera g1 ahar gl
33. ATVl FT ATLAT—(1) TAF 7% ATAFd THTe Tl AT T FHIS AT F ATHGT FT ST
T TR FG(T oWy Ao arfeedy, i, a9 3T 1 & fFawr & qry fRw T sreer #1 fFewr
ATTHE ZINT TSI T AT AT SATHRIT SATHFHLT qF Tgd al Toh-

(F) ATEATE® THT F AT IT, FH T FH G HG A T AT & (70 TAqT

(@) AT AT Hg T & forg RfSes #e # e-armwatas 97 & e 92

(2) T4 T ITEFA 212 0 UHT 72 TIEHT 3018 5T T i1 S A1t Gt fafarer gre=me qansii
oo ot arforfas Rate, ares o1 Rate, e o1 Rt o1 #ter feeer Rate, vamsisr fReet Rafe, Sevae
Terhie fRear RS a1 Sevae Mermia 2T Rate v faret ofF s o Rl 1 o3 = e §f7 & a9
geeitl
(3) T TS TR TS -7 (2) F o7efi7 & T rfSrerat 7 s2 1T ey J2ehre a7 TSl srferereor
T UHT OfF T Iuetser FIUI|
34. TEA A<qh & ATEAT & AT-a I GAAT B AT FAT—(1) TAF 72 IAFA TS Tg greATera
T & o0 AT 3T FH 9¥ JUTT FT 7o ZEHATT qedeh & HTeqq § GUioa daer gierd siv 6T 2|
(2) T = AT THTS TI TLEHATE qedeh 6 ATEAT & TATUT Faell ol T 1aar e FOi i
T T AFTAFT AFLeT Tl I

T T IU-H | T AT UHT T ATEFA TH1E H0 ARL (AT 6 AT o<t 1 T30 FA 7 e
TTH I U< G ALRTE, VTS USTHT AT ATHGIT STTTHTOT il I TLHAATL dedeh F Ha9ll oY o7 22T
& I T A & A5l AT
35. safaFa a1 RfAfdw Frarwarat ¥ forg TEER Aeas & STINT it AFATH—ITAF 7% TTAFT THS

Tg FEATHT FA(T o6 IHh LEATE qedeh FT STTNT Hael A9 TLHATT FATT TG FIT & o0 3T ST
Sreen forg S& wifeee W 8 3T o 9aT0 hae aredtad (ST BIEe) STANHATHA Hl T&TT 6l ST0| q7T

B, qea® FT ITTRT el U FRamsheTa & s=mer a1 T U # T o fAaree F foro @ R stmo Sy
Ffarfaay, ST =7 |124aT, 2023 (2023 FT 45) AT 67T H woqret TRt srer fAter & siasta sroerer i
oft § AT 21, e o7 % oreg st it Tastad we areft fafer off et )

36. fergaia &g S} feraaia SearR—(1) =8 fFow % waree & for, srfedia arfasrrd st awre 1
LI ATZaY GLEAT GH-aTF T, ST AT STHLOI ol HATOT T (L1207 1T foeeh for, e =t
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ST Faeaee IcaTal § Hatad gLeam JUETd a6 &, 37 36 TS 6 oy ot qaqrse W 38 AR
FA|

(2) ATIEIT IR IT-F3H (1) F T AR TEER ITHe & Ao & o getaq Geaai
IeaTaT % AT fersaa |t £ g=1 AT w5 awar 2

(3) wf¥gra wrfgrwrdy sv-fem (2) & Ay Frawaeia =at siv ReaadT Iamel f1 &= § A
ITHLUT T ATHHS T il TT0aT T AR 2 Tt 2l

(4) SfAETa arferardy 3= =tRat i g oft AfAfEe w5 g S e e fi1 #12 94T Tg1 #t
STT |t 2

(5) ST 7S ITTErshe TohTS TLHATE STHRVIT il FIg o (o7 1o+t Fareree a¥ atdgia srreart g fAfafEe
ST T ITA AT 3T AT TLHATE Aed H Faol [Aaae T SCATT shT TATIAT, TATA, T@eETd i faeare
F

(6) TTUF = AT THIS AT ATAFRT FRT [AATRE qa@Tse 9T T & OSiiHhd SOl T EAT
qede AT TIEATE STEHT & HaTerd T (Sawor T&TT AT ST UH TR T STerd 2l
(7) S S T THTS, TLHATT STEA 31T Halg [raae 1 IcaTar AT 30! ATOrIT =ht ATESTre & 92,
AT TLHATT qedh il TATIAT AT I (el 3949 7 faware & forw, Referfaa g &1 9 S,
FAT: -
(F) TS STTHEIT TR 7 Tged F &l ST-AIH (2) % T T TTHATT TR AT I Faterd
fesaraeit =at & &9 # [Merifed w2 foram @ a1 UHT 72 TTierhd 01 SHHT qrer e isrd Hr
S ATIET IR 0 UH &7 3 i & T&5qq Fi0|
() TTHEATE STHIOI AT AT 31T T & ST g T F0T =l ATSAT a7 W27 &, JoT

(i) TTEATE ITERT AT TR 3T I STl Al AT LATE 3T IThT TATIAT F T FT
2l
(@) 7t G (F) AR A1 grar g a1 U 79 wifdrga T 3v-fFEe (3) F wefi| =\ yae * o
At wrterr gy ey T F aqEr, AN SUERT 3 I9F |rar #7 Faw
AT TTTEFTLT T T HAT OTE TH TTH HLAT ST erd 2l

(1) =TT ATIET TTTEHRTT TIEATE STERT 3T I HATAT Hl HSET AT g SI6T o ST @< (F) F
Srefier sreqer e T & o et 7 R R w8 wfia s et e ¥ o e A

() U 9= ITfeEa T vE et a7 RRenfacernt wT ared w3l SEd EEA dedw® & dga)
THAEA ST TATAT FRF=707 3 T ARTeele oTftier 8§ ST i J¥ante AT ATHgIa IITEwry =0
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T3 T aad T & T % o] %8 & TASd & TROTHEA®T gId aTdr JSAT Fais 39
AR & % AT T foraeh fore Seres |i9T 1T )
(5) TeIT = TTEFHA ZhTs ST AR & & HIae ATITTh TALTad e £ ST Y qal, e form
T H |97 747 2, oI &9 § F3 a3 1 @ ATHIGT STH F3 6 TATd, UH IO 37 T & siraae
Fh, ST T 29 e o forw o 9w fAfRfRe g -

(F) T qACEAH T % o7 Shget 7 s sai®; a1

(@) UF qrTifers & % sftaw AT i 1 s, 92 EeEd s e aw AR el F
T F g gt ATgeht o AT TSI & HIeTH q:

qiq T ST TR TATadeh TE9T shl TATIAT o TTOHETST g aTAT LIS aT FaLsl, 36 ARIIToTh &
= ST T foreeh forw sueew strafeq o T 8
(6) TTIF = WTTEFd THIS AT LSAT ITEHT 3T TATHT (AT Fl orfgd 7 # FdT aeawe &1 43
ATHIGT T FIA & THT, UH I97 37 Afq & &0 70 srae F e § & Ug a&qrasi & a1
TTAeATid FT Tl g ST qled 92 =9 999 § faHee g
(7) T TS ITTAFT ST Tg GIATHT FIAT o TR STHAT TTTERTL o (M€ 31T et ST T a9,

fert a7 AvTeets MEial F Aga aRATd AT ST ST F@ 3 93 36 TS & (o0 a0-987 97
ST T Tl 2
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(8) TIF T WTTAFHA TohTe WATTHISA atHaal il fashl, T, @die, ag a1 T o & gt g, 37
IUTRTFRATAT T AT AT ST T ITARTRAT Mo ITH e T fasred g Srosm S sfafa= i amr 19
& eI T ALRTE G AT AT 0 I FaT gl
47. AAATSE FTEAATT—(1) T 7% I THTS Tloctah HIGTS LISAT 0T FAT o T o forg re=m
JeaE T A3 FT, oaH U gHAR F aE F IIIE /I F HAT FR 1T TR g Arated eFeq
& T 39 AITITor & | % | % U [ded Lo il TTIET omiHe g
(2) JeIF < UTterEd Tars Su-fAaw (1) § RfAfde Teremse areaarelt & aqured & e+ & fore F@
TCHTT I ALY saelt, [aert a1 antast fgiar & a2 vy o siv OfF & doedsmor o Sar fF
e 8
(3) IU-FArw (2) % e+ TheT FATIT U, Fa 1T TLHTT oF AT TOTEL R Y TG T AAATIE Freadra
& AATAT il ARG & & § HHT STUIT
(4) ST-FTH (2) F e qATIT § ARAQT F AEA H, T2 TTCFT TH1S AALTF AR 6 TATT T
TR T, ST UH AT H, THA TATIH L, Hai T TERT o q7 TH: T w0 il qrErd &l U
AT FTLAAT o ATITAT sl AT & H FHT STUIAT
(5) TAATIE FATLAATSN T ITeAT el § Foreft ofF Foreherar s arfersrme & fAaes sfiT ot & 1 o &9 § 917
STTUSTT SiI¥ SITerf=ae & 7T 8 & U & ATHIT HdeT SITuAT:

Tiq o Ffe TE areaarstt &7 9 w3 & foru Faa aria it gare & d 9 &A1 F diaw aasrse
JTEAATA T TTAA (AT STTAT &, AT A5 1F FLHL TH UAATIE ATeaqrA ol a7 92 I 6 9 F AT

(6) TIAATIE ATEAATS T ITAT e | TSHAAT & ATHA H, ATATHIH F TeATT 8 o ITST o SAJHTT THfaeT
AT AT % SIATAT, Tloa® HIETSA LSAT ST HAT % [T TEATX dedsh & (o0 Taed AT
SATTHAH o TTq TS T TUFCH AT o €T ST gt o AeqefT R

48, FIEAT Ad—(1) TAF 7% TTeFd (s, AT a9 & &= 9¢, UH e, [t a1 aniest= fagar &
FTAT TRt GiAemst & Iuae i AT FIA ST 63 1F R AT ATHG 1T ATHHLT 38 TAST & (o0
THA-THT T T FE Tl g

(2) T T TTTEFT THTe STARTHRAT T G FHIAT T I Tfeaa Trarse LLAT 1T Ta9 & 3= oY
FTEqta ITANT  forw e gim

RIRKC)
W AT AT TITEAFHTT
49. T & HT THASIAT—IE AT UF 7% TTAFHA THI IL AR gIT ST 3TH HATE FAT TTTErHTE L@l g, 3T
TH AT § T 98 €T § T&9 (70 TT % €T H FISH, ATTATH "I TTehd 31 " o TRl T 52 7
1 g UHT < TITEFd 31 ST S=AH FATL JaT T Tadl gl

50. YW HATT YT TTTEHL & FRAAT—(1) TH AT % TATST F o0, sfsrariem-

(F) "SATAT FISHERT TAT" & UF Aty TEAT AT S Fe STTNHATA T Uk gl SHSAT HIehe
H oAt B9 3T U SUARTHRATAT F 1= AT AT ATt THT T TG F2h U gl
T | ATAATT T T SAATT <t 8, ATHIT €,
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(@) "ARACET AT ¥ UE AT EAT 9aT ST AT a7 UF Sediaed AT U JL-2eii4ed, -
e THT, TLEATC FAT ATHAT g ST STTRTRATAT FT ATAHIHT TORAT 6 ATEAT ¥,
TLEATT Aede & ATEAH | UF A TSATCHT STeT a9 F q79 HATE FLA T &7HAT T&T FAT ¢,
(1) "FATIE AT TAFEIAR TTZAC AETHISF F= U= Ha" & STTRTHATAT T T2l
TS SMETHTEH T TFT=T-U-U-FEH JT HHL A H-U-U-F A TG FEAT AT g 4T
() "I A AT F U AT THATT FAT ST U STARTRAT I Teh AT 17 TLHAT TgATHHAT
q S[E AIE qAIHT T Tgo TETT FHLAT AT g
(2) 3= HATT AT Ttehe ® Ao e gra=m farst & fore arfaerr onfae € s arforfsass srame
U ITTRTHATAL T T&T 6T SATAT &, TAT: -

(F) AT FISERET =T

CIREUERIEEG IR
() FATSS-SMATRA TAFIAF ATTAE SMETHIET = U= qaT; TAT
(%) FTH HA FHAT|

(3) TF T WITAFT TehTs et UHT fAferer gea=me qard Jare it S 36 ITfereTe & a3 § arfea
g, 7 o &S o7 EAT 9aT0, e {70 Fea i TR F ST T 0l Aa9Thal gl gl
51. I 3 TH—(1) TH 9T & F TIo=1 % forw, srfer=afei-
(F) T TIEFA THS & "G Tored” § UHT T2 TTha hTs &l S8 TATAT ST harwarar 4
T T TR F Trored oY T off = & tforq @it o enfeer grft, e saTst, AT,
TR, Fuw safRqat it fasht o2 @19 i Aty s onfeer g, ™ee =g & "@efeT 9a1 #
fore 1€ ¥z st e 2

(@) "AN] GFA TSTET" F, qF TSET ST A GHAIGE AT ZIET FeTT U T2 AIIAFT THS F TheA
T[STET o TLEL I, AT 2-

() FTTEATE ATl a1 IRATEA & AATaT 7T TR F T,

(i) TEAT T TR FATAT T AT 0 0 IIFEwTe, Aqafa 7 TR & fefiT

ERIEEIEIE: RIS}
(i) TeRree wra e &yt o
(iv) Refered 72T & T o araT Tsred, i -

(F) SATSTIET & UTH ;

(@) =TS | ITH 0,

(M R srfEqat s afasgfaat 1 st o2 9 & FRr ST e,
() faesht AfFwT =0 # Sa-9emE & T sfHer;
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(%) wufy F BT & T e,
() AT,

(B) A R T ET =, T4
(¥) sfaf=s Suaer amy fore U

g T T IR =9 O |l 9% AN fEAEwr s ordt S It oMt i
ffa =1 e #:2 adt 21

(1) "EHTAISIT T TS TS (SRl 0T AR Hohel TSTed F 9TgY R i ST,
AT ffa= 3 0 SATE deas AT Gt S HIETed dede & g9¢ § Hid B, S
FTEAT | FF TS TTFa SRl AT ATATHLTIAT, ST 918 FlE ITTAFHTT AT AT 7, FT
T T srar €, srfea )
(2) YT T IIAFHT THIE =0 qg F TIAFRIT Hil TATAT ARG T I2TF AL HAT TTTEHT & (70 qT0F
grfereRTe I FT qa21 £, S 39-f9w (3) 7 (5) ® e @t & srefier aumnfoa @ T &7 91s
STrera, STET @R &r, gl
(3) WTFErawTE T TATET A % THL a9 & ST T a1 & a9 % (o0 YTTEFHTE FIe STfers gRi-

(F) THTATSTT TeheT TTSTEd T 3ATS TIAerd; a7
(@) THF AT Fq0)

(4) 3T TATT AT TTIARTT F TR0 hT FRafa H, Faea6eor T T9ret arirg 7 grrawe ©re Fe
At grT-

(F) THTATSTT Tohel TTSTET T ATS T, AT
(@) TF TG ®ITY

(5) S| HATL TAT TTTEHRTT o (HarerdT i rat & o7 T & Tare #f Fofa &, ArsirerT F Tore ara
T wrferR e 5 & srferew gm-

(F) THTATISTT Tohed TTSTEd T 1S TTaerd; a7
(@) TF AT T

g o afe sAtaas At F TAEr IR & a1 J & HIa¥ SEiand af 1497 8, af 39-
7w (5) % @ (F) ¥ AfAfae Tieee FiF St &1 TATET I 8§ ag 779 & T2 g9 a6 A9 rate
& forw 7 grm
(6) IU-FAr e (2) 7 (5) F srefi= wrfersre e § RRfSreer wrea [far 3 forw < v erforer grfy, St e
6 % TTF-3ATSd o a9 gl
(7) 3u-F7=w (2) & (5) ® fafafee Rf e ara [ta % forw wifger &re a7 T #it 32 wrfae $i srafer
F fra foeft ot 7w f9rer 21 =Rl 21

52. Tarr Y SIg=—(1) = Fat ¥ el sraranfa srferme G v 7 wfiepd Trs g e i agett
TG & 90 2 1ol Tk faeiir o 3 2o = [t fhodt & 2 g i #fi srfdeere oy G oft
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Aty % o | ST U ArA7E | FH g, 6 AT I [qH Tl | &A1 At amwaias §eq1 & e 9%
TATIATT AGTT I AT ST

(2) TeAF 7S ATTErhd ZohTe TTTERTE e it FATTae fhedt 1 g et ff & F50, soiq -

(F) freft =i =f f ugett 9 fawRat & & wors F "9y § Jartees freq a1 g g9t
AR & T 2 & dag et & sfaw o Srowm; aor

(@) sifaw fuTer % o Surfaes freq @1 ger ot o= 9% 9w = 7 BT smom, S
ot 39 AT ¥ o sfer v F areme ax i Sy, S fUeeft faarer F oo wer
R0 T ITfEe e & STaY a9 TEH & o &

uiq o 7% wiferga T sifaw fowmet & forg g o st e sfiw oY fammer & fom
T ATEATAH THH F A9 o AL BT 3 AT 9 F T5g TIA Toh TGHTATTT 3T TaTT FHT|
(3) Su-F=+ (2) F A " &t AT "atdd [THTEr O SrgaT AU 9% T & Y 97 A
ST, 3T UF w3 Ofq &, 547 & qea o [fAfEe B s, uF S-S\ 6T Tod® Iiasd
THE G ITT TS & [9a<0r & |1 g, ST U 9% ATTEha SahTs & STdiarer g0 gearerted siix
TAFEI S ®F F FATTIT o1 TAT 7, IS TS % Hehod 37T AT hl ATHTT Tf<h T 990 &9 | ITresha
[ERIRIE A
(4) AT FereT q AT AT T F AT IHY T8 TAF 2 TTeFd THhs -

() et e, 2013 (2013 7 18), % Fefier Frogeh oA sraT wvers gTe, Ry S o A
T s T ffRfEe B o Gt s ohfam i geanafa, e Gfer o f & aft
TRt & forw Trsrear &t foawer syeqa w241 (2013 7 18); 3%
(@) a7 Rufy su-faaw (2) ¥ sram 9= feer =T a1 F forw su-ffa (5) % oEm @ s
afgd srferre e &7 st aurae F12)
(5) TTFRrRTE 1y 3 warr | f3ret oft 36 7 Rafay & 71 72 wifersa =t g U8 e & forg fAfAfEe sty
T ¥ 3 Tl o T o Y o &, Ul 9 wiferena T WA e A fr -ty At £ fam

AN AT I T I TR{Ad AT T HIT F o6 [0 AT ITeart SRiT ST GEaq A< au 6t
EATT | HIS[E &, AT IS & T [ad, AT &1 &1 Traerd AT &9 F Thg g a2 4

oiq o =TSt At T % w6 o " % fRE AR A 9l /T AT ST
(6) T < TTIAFT THTS T SU-TA7H (3) F e1efie Trorear F weqa Jarieres e § fawrs 3 arer ahst
F AT ATMGF Gql § Q@ 39 a1 sfiwet & S UF quren Fawr ywqa w3t g, S Faer
srferfaerT, 2013, (2013 =71 18) & =refiw faferaa dmar a¥ierr &t 7 g1 3w sra= fAgeh o 9diers g
TEATATLT BT, AT &1 Faer stfarfaaa, 2013 (2013 #7 18) F refiw war= ¥ 2 Fqw {91 & fiae arivs
=t feraor aTferet e 3 forw = T adver R 9% geaqrers 3 s a1 & 97 faAt & diae, S o1
TE BT THTIAT AT @Tat ofiT ora@m qireaT are 6 ue viq T&qd FeAt i

o< o artie faitT fEawor, Totea 7 feawor s qama fEewor U ateget |, sraer a1 [t &
AT AT T ST st & aide ow fAafafde e s
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(7) =7 et F el aepram i "e asft v & Her 9% wrfdeRd T g v Sf & G s
ST % Tiee e fafafEe T s

53. wfaeR % R semgf stemd-(1) sv-few (2) & AR e 3 o, sos 92 wfasa =
Rerfertera ol & & UF Y91 Sie S & Ua 99T 97 3 T fasg2oi i TSI Toqa H ST 4 aied
o fafafae frar s, srarieg-

() Frft ft st arforfSas S = aEsas AT e & 9% g, a3 I g i
A & UF F9 it =gAaw fafemreaar sater e,

(@) =T AR i B artaere srfarf=aw, 1999 (1999 T 41) F sefim a=Ty U ATTEsTF
oAt & g, AT AT FOAT G AT AT T9T UF G199 i, THE R g 6t
AT F U a9 it 77w faferse=rar stafdr & |qrer; an

(M) FFRrT TCHRTL F UTH TC-SATT-LTLF T ST

(2) 3u-fAFw (1) ® FfAEe yargia 1 = g & a9t [eaedt o odt & Sqared & o qeer
&I FAT 8, e rfaere e &1 "@ar, srtes i [AaeEt v e, Aot a7 antaeE gt
IS AT IeA = o {oTT SRTAT AT oTfea AT FarT et g1 ST FFu 70 ARtast frgiat 1 s
Tel AT AT TTEHTT 6 AT THMAT S 7T T THHA ATHA g
(3) Su-FA=w (1) F erelie weqa TeaTofa T aTits THTAT Faid LRI G 0 SO S T2 WfEFa s
ITFARTE T ST Ter o ST AT ST o TTIART o Tl TY <F T T 9277 981 g7 S[rar, Sr o7 a1a 7 27,
SERERCIECI IR N RCC ISR

g o e 9 % SIEeT § YA TN TATHT AT F | S| GATC AT VT o qaef
# fafafae ww & fore a7 999 6 % I9-[9W (6) F ATA T&H & (o7T gifl, i ITEHY & s 918 &
U % o7, AT FET TR G AFETRA T & (g gt St fo Referiea § & 3ga¥ & e 7w
g —

(F) SR HATT AT TIEHR F Fael H SAqIAT & § (A ATQg T YA & 3T

(@) FReferted i 536 TTgiera Tha FT F19 Siaerd, SEehr 0T 39 THRaT % ETe i o
ST % Tree 97 == gag # Afafae e s, seia—
(i) = fawTRat & forw wa wrfase i ; &
(i) TS AT TT THA ST AT AT T2 2
(4) T T2 I ThTe, Farar avahre & et off 7y a7 vfes 3 fam, Ut seargfa & Rfemrerar safa
FT I FHTTH AT A F 77 | FH UF G16 Ugdl, “qATH UF a9 aF g

(5) SITTErshT T sTater = 2 fohelt T Jr At emTerar yeargfa a9 wae § fawerdT, a1 STa aF IIiEwe
& SrefTe 9l 3 TR FT HIA AL gl SITaT, ST AT F7% H G, HFET TR Al A5 ATAFT TS o foT et
TAAT & 9% TATH(A Hl THal HA, TIT FTE FT @7 A T Toha AT 1 DARTIST Fa F7 stferawr
'@TIT:

Tiq o TR SeATsIia o Aehalseor, I A7 FAnT 9% sl 9T g Al ST AT HATaST 67
SEUEIIL
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(6) =X sreamsgfa 1 qot =7 stiforsk &9 & s, g ar AfRERe G w2, a1 7€ it whrd o
AT, Fmar A1 AT yargfa i dfi| &A1 F o of @0 § agme w0

T ¥ wEr, =@ Su-few § AR sty i qaty & ager, U 7€ wfega = &
T sT2rer I g U, UH qAeiad & fore &9 &A1 & offess 1 9 g arer U a #7 e aqaa
FT AHAT 8, T T =8 F10T T Fr@ag AT o)

(7) T FLRR Aeforted At | 72 SiaFd 39 g7 I6qd T F Tha g, arar a1 Rt
T qHAT g, AT

(F) TTERTE e 2T SETT T AT, IT ATIERTT AT HAR o ALTT AT IS AT <F THA;

(@) FET TR T SRS TS 9MTe & Sl Sk THH 1 HaTd 7 AT, AT
(1) TTERTE AT A it T ste fReres =T ord T Ieera:

g o =0 I9-9H % o1efi 1S Fats F3d § I8, Hald G UH 95 T This &l e
ST &2 a1 g T 36 GA 7 3M=q AqHL & el T g
(8) ITTERTE & TTAHGLUT, STATIT AT STAHTH UL, T T THT ST LA 0l (HRTE GIAT2d FHLed 6 T2
B TATI ST AT, ST UHT 92 ST SHhls hald Ll I HaTd Fid & (o0 Il &

TR T FE FLERE Fl 3 THH KT ST FIA H [ARAdT f 29T |, THAT Th & I9-[97 (7) &
TR Y T TeATgfa F Fwareor, FrEr a1 AR F Areaw & ager A S, § 0T ' w3
THA AT gt 6 o ot s wars & forg qatue & feer g
54. JTFARTT e T Reiwor—(1) Fea T¥atE TTETe Fi &1 Feior 30 g9y § qea a2 797 ARy
TTRAT o SATHTY FT T g
TISTHR— =9 F3H & WA & forg, "o sfseatcs ®§ qHiReieor i QT ortHe g

(2) AT T IIAFA THIS ha T AR G AT aAraen, Haert a1 Aaniests HEiar & aqar aaEtsa
Tl TTSTEd T Tga 6 (o0 AR Tohel TSTed F FTg¥ T TS LA 6 qHA § TEIT TedqTast Teqd |
(3) =fE g < wrfersa =Te FaelY st=r Q=T AT AT REA Taad & forw a1 fE fore e e s
& ZEATT EaT % o7 U 7 A8 TTeeTe T@di g, al g Tede ATTEawTe o o STfeehte hie it T 7
T ST THaeor a9 TER(T 3T T&qa F(T|

(4) TeX TE ITRFT TS, Teash TITERTT  Fee § 7 98 TEar 2 -

(F) AET ATHAT TATE FIAT 3T v, IATT T@AT, ST TIAFRE AT T @t & ST AT 9 I8
77 TATEE #t T 399 w7 safd & o, s W g OaR! & 999 § 3894 qeqdg &l
ST &Y g9e & O 9= 21 3T ST =6 95 IIEFd SHle & HaTL sl ARral Gord
ANTAT AR, T S fa<i fafa #r Aeaer =7 7 yeqa w7 gi—oed e & gt
7 T 7 TS o orT, S| A% WTTead SaTs & T § STANT &l TE Afeqar o 39
FATE | HaTIq TAEl 1 rg<h Godihe HI QT g,
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(@) T T TTEFd SHTeeAl AT AqATHATAT, oI 918 FIE TIEHTT AT AqAH ¢, FT ATeafa®
afeaa fEa=e SATRIA deash a1 qfed® A< HIATSA deat § Saied Hid HiF H G2 FHIAT,

@) =g g w3 o ov 72 wrferd et a1 srstaeThiy, S o A sieenT ar ety
g, % 91 Gral & (guefi Ruem amr dfET 39t & 7reaw ¥ qreeeft ades o B §;
E1n8
() 7T T T THTA AT ATATHLTRAT F A7 @Al % Aaew & forw d= 1 fawor &6
LA T TEQT e, FSaH deas ol GAgrsl & STTRT & o7 6 F da9 |, 979 gf aedaa®
e &1 faa=or oft afaer 21
(5) Tk T TTTAFA ThTE T Teah AT a9 % oy S=r S Ja1 TR F Iuee & gataa fafen siw
AT AGTHRT SATTG FT TAFSIAH 6 ATT-TT ZTE KT H, T TFIF € F ¥ TS FYLAT 7 sqriad
TR @It F TRt Y a0 o FH F FH g 99 T A1 F o0 910 1@t ST GiEg AT AR
ooq R afe Tt 7€ qrfeend TS TR sferEl i e et w9 § 9Ty @ o /7
FIAT ATEAT &, AT a8 VAT FA % [T Hgi T ARl Jd AqATT of Tl g, o I¢ ATHA-ZL-ATHA &
AT ¥ A= foFaT ST ghar &, S UHT S5 T ¥ § QU 9 9, UH Atseral w w5t A=,
2013 (2013 T 18) * (el FATT T Fa«T (@) Fa7, 2014 % =9 3 F g8 977 w@r {7 d3rera
[ERIECILLE
uiq T | & 7fe wrfaerre e, a1 Bt ff st & o 6 v e e § 8, a1 s afvea
T T FATT T STUI ST I o TET f&3are g1 A8l gt Srarl
(6) T TEHTT et ofF T ForelT 92 WTfarga S1e 1 Ao @rdi il TEaai Sl STEERT o 7 39 aF
TEd T&TH FIA AT (9T < Hhel g ST UHT 95 ATTAFT TS SO ATTEHTT Al o1l o6 T @l g, ¥ a8
T TTFErd ToTs qeter U fg9T 7 qTere i
(7) F=r aeate, et oft a9, i 9T T g, o arfee B ST o B oriee §, %
TS AATIA hl FrAdT % (o7, U 75 WTeFha e & ATHA@l Hl UHT ST 6 AL FT T [ g 9T a8
AFTRA F
(8) FETT TLHIT, Afx Fg TF FATAT ¢ ToF TaTITSH T AT TTTEHT F Taeg | Toed & e, 7 7%
TS THIe G0 TEqd aTrde @Td T AT 919 &, AT TRt e FI0T |, q7 9 UHT 92 I TFrs
& @TAT T AT FLA AT TG § Tl gl T (70 ag Tk AT ATerh HULIersdh \I<h 7 qohet g, o
ITE T STRRAT gvT ST ot STfarfaere, 2013, (2013 T 18) ¥ & 143 Y IT-oT=T (1) F Tefi 9=t
O o 919 gl &, 3T Jg HOLredT I Rl 9% AT STTOAT ST gl T ST Aaenid <, 3T ST
T I S TTEFd TS G AT ST
(9) T FIE L WTTErFA TaHTe FEIT AT a9 & 3q F AT AT * A< 77 52 F I7-[F7%7 (4) =¥ (6) F
ST AT T, ST e RUTe 37 37 SMa9dsh TeaTast ST F3 § AR T2l &, Al sl T TLhI,THT

JUASH TEATASI ST AT AL TET ATATIIT 6l THIEAT FLA 6 THT, GATTH [0 6 ST T TSR
I T e T T

o< o = dYg e & Q1 A6 989 § g, Haid G UH 92 TSFd s Hl qaaTs H7
AT TTH Fd g TF AMH ST HAT
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(10) IT-FA7 9 (11) % el Ieaitaa Mo F Grewe, TN AT a9 6 o & A1 9l T Aa1e i AT 6
T ot e o 3 & forw == fem & srefie & Mrerieor /8t e stroom)

(11) & TTHT GEIT AT T 6 T H AL AT 0l AT o AT g+ 6 THT 37 UH fo<hig a9 & i
H ZE a9 d% Ueh (ML FT Tohll g, TT< IThT I8 O ¢ o6 o e =7 Rty /gt o6t 1 8 U s&at
ol ad % forw w=me A F90 A7 I AT £ T F THST g il HWTEHT g

(12) 3u-fA=w (10) 3% I9-F=w (11) F sefim Aty @7 sater i omT % wreEt & o, G o9
TATAT o AT IT AT o AT U FRegior a2 fGFFft oft srafer & wonme &7 arge w@r o)

(13) 3u-fF=w (10) 3w 3u-fAgw (1) & AR G ot ara & arasE, auaw sfgwhar & =T g
T saer § Afga et fewe a7 faer & srqame TRt ot a5 aifeere §rF &7 [Heriwor BT ST awar
2l

(14) FET FLHTL, TIAHT & I ST qerw ML, g 6w Muem &1 gHtsa w7 5 oo,
T S I TS @Tat AT SraTaeedT o dae |, et off frfarer ga=re Samsit 3 dey &, 7 aridga
THIE HI (FQ9T ST FT TRl g, AT ag 7% TAHd SHle UH 9T T I HT

55. qeheiiehl 3T IIRETAT Td—(1) FATSS-MATIRA TSI AF TTZA ASHTEF T U=t HaT T Fled
ATAT UF 7Z ATIEHA 212 AL AR ST F0T -
(F) TafSrer STARTRATSH % TEEATE HHTEAT Hl HATAT AT TASHIH 6 TSR 6 o= qAT1o0eh (oI
CH RS
(@) STANTHAT 3T FATSS-MATT TAFSI R TTeAe SAETHICH F1d TFA=S F d1d Felfereiael
ZaTAC T taetael a1 TRt o= STTerhd ohis AT STATHETIAT, ST UHT FelTaeiaet STase Hid
& TorT oo wTferee a7 At & Tl 97 8, | AT 5] Tg Aihe & HIeAH § eq7uq A
STAT 21

(2) ST T AT Tate fareT ster 12 wTfershd Tohts a7 srataamy & freft off gee=me gwmes & a
T o 70 ST 2T § TN T TR T & ST VAT GLEATE FETEA T&TF HT o (o[ 9 YTTERTE AT A
EEICRIER]

(3) WY FISHRAT FaT T FEA AT TeAF T ATCAFA Toh1E Tg GATET Fam B At wsfR
STUTTEAT, AT T &7 19 % Tl ATSg=d AFFT & AT Tedh Sehd F STTRT FF, hell o

T ITTAHT THTS AT STASTTHLTL hl TLHATT A e TTodah (Fa=8 AR dedeh, Tlodh A€ HIGTSH deas

T Ze¥Ae SATRIAT deah § I &, ST UFH Jaru TaT Feal gl

(4) T T T THIS TEAT ATATATT & (0l A A TEAT=Iar 9T it siqafa qgi (1 Ses T
FT T FT ATATATT AT AT AT L AT ATATATT ATIHA B

(5) SATRAT-FHISHET FAT TITT FIA ATAT TAF A% TAFHT TS UF F ATAF 7T 7% IIAFhd Tahrs AT
FATHET F AT FHATGAT FT ITAN Fileh STAA ATIE A& FT ITART FT Thct g oreeh I8 THH
HATU &I FTA T IR AT SATATH &

i % TET 7F i T a2 gRiET w0 & /e snse gt #1 SuAnT #d g9, g
T AT AT A 6 ATATATA T ATSATH Tal (AT ST
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(6) YT T ITTAFHA THTS Tg AT BT T FTASIH (Fa= TATRIA A, ArasToe® G qarsd deas
T TeTAE SATRIAT dedh 8 T Hie U q2 TTeHd SIS 6 ATSAT HIeh 6T TUITAT FTT [HSil dedeh &
ATT Tedamace Tal 2l
(7) e 7 i -
(%) ToRET STTRTRAT & ST AT TUTAT o AT ATAAT Fleh el | THT STTARTL ITH FLed
H FeAH FATAT &, AT
(@) gFAtad w2 G AR I § GUgid STHHRl STARTHRAT I 3HF STTNHAT S(HTe 9T
STET &l ST Hqhed T 2

(8) ATSATLHT FAT YT FIA ATAT T4 75 THATA 3H(3 T2 AT FI0 7 STaT-3132 FlAem Faa
FAT & 1T ST FHIAL T ATSTTEHT FAT TUMTAT I¥ ZARHIT e 00 2l

(9) T = WTTEFT THTS UHT TUTTT TATIAT I ATF ATSH T FAT T STARTRAT A6 HA T qaL
ST Tk A28 HAAFG § AT A(2H Ha9l BIE G AT LEAT " 6 HIEAH F FIT A2H HAGF |
FITH Ha9T TTH FT qF|

(10) SATSAT FISHRET HAT TZTH FIA ATAT TAF T TTEHT IH(S hae AL § TIoTee (0T ITAT H7 {&g-
H-fag FISRRERT FATU T2 FT Tl ¢, ST Fferead oat & orefie g, s
(F) Fier AT * AT & 0= A qHTH 2,
(@) AT FISHRT ter 67 Q27 T o RafSir wrea ¥ wfiaw & w2, «fiw
(1) TH qLE T SATSAT FHISHET o [T ITTRT T ST AT TLHATT TgaRATAl &l 7% TTeEhd
THTS AT AT FIET STTETHATSA T FOT 74T )

56. LT Ad—(1) FATIS-ALTA STl TTSde AlTHISH T THFHS HAT T&TF FHL ATAT Tl 7%
TR SIS T F0 & F AT a9 Y Aty F o arfiw Ao w6 v ot @it s S aery T
FTRT, 3T TH Fad H hald TR G (M9l T g T haF TR T ATHGId SATHFRTIT il UH FTora

J&TH FIAT AT
(2) TAF 7TE AT ZHTE AL GRS F0 o -
(F) FTTT HA HILT FHT ST 3T ITANTHAT ZIT 918 H A I A-qeaiass 999 F e
T BT € 3T
(@) ITHHRAT 1 Heol TgAT o fory g STaer-3rse 71 %37 ST 2|

(3) T = TTTAFHA ST TcdH IAH TATL HAT3N 6 STARNTRATHT o6 ATH, T T TLHATT TgAHRAT Aigd
STTHRTET &7 SATHAE IATH T qF ol TATe o ToIT TRl

(4) ST TS TTTEHT THTE ST ATSAT Ik ENT HAT T&TH FLAT §, TG el d TLRTE AT ATHLIT SATHHT0T T
TH ae | 9T ITH B 9T FIShT HId o 914 § [Seqd STl T&1d H(, REH a8 0aq § arHa 7,
TG, FH7Y, T Sl A gqTiHe gt
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AT T
Tef=-8 -efie dar yrfee

57. T &Y T TRTAT—g ART 7efa-3 ol Far SrioressTe T arelt U 7% T 21 97 @R 21w,
AT T I eTqT T0Y &Y F &1 B0 S srerra, Afvrea™s g arfie st v g off g oy
TS ITfera TS T Ha i Fear & S qefia-a -qeliT Far wfdwT @ 2

58, Aeft-a -aefie Fam nifgr F1 Re—(1) 7efia-3 -qefim o wfgw= § gofi7-3 -w9fi a0 yem
FLA T ITIERTT AT g

(2) s 7€ sifgr S -

(F) a0 &S & A FHgeaT T AFeTHAT § Fe TTH TFH FT ITART Feh A8 -7
AT T&TT FA & (070 TETAT T8 URAT Aeas IT a0 T Aol URAT dea+ w71,
JHATIerd, a9TT W& AT e &< i
(@) FT-H - TrE - ay AEe el Aisyd %l aeqdl ST Ta4q & (o0 UFh 7
T TATTHCA ST e H7
(3) T TS T THTE ool A=t (AT SLEATT TATU T&TT FAT ST SHF TTEHRTE F AL | I 2,
ST IS 37T EAT AT Agl, fSoreh o g a¥am | STeRT ISR i sasahar gl gl gl

59. B 3T TT— Fr$ oft TTiErRa sTierRTe e 2 ITfersd Zahre gRT 9% T8i gl

60. THAIhI T IRATAT Sd— (1) TAF 7% TTreFa eahre, Aefa-8 -Aefiw Fard a7 wefiv-& -wefig
A e R | A T e e G e B D B e o 1 o e e o o o e R e e o L B ot ) e R | B
HieIA T o7 TS WTEFd Sae AT AqAaars ¥ ST 0 oy, e a9 uae a1 a1 3e3e
TaTett o forg ITfeeTe AT sIqgAtH 2l

i o STt ® forg wefia-7 -wefie Farstt F TA® STANT F AIHA F 3999 F FId T
Tg, TE ATTEIFA THIS Ted TT hxld LRIl 36 g & START & ATHA FT a2y giua Fair, o7 39
STANT o HIHA o0l ST T, HaF LRI A5 TTehd ST B UHT HaT 6 SIS Hl 9& HLd A7 UHT Q9T |
fafafee srfafes e aat 7 I e &7 397 9t gl
(2) el -5 -Hefi Heamreay ee (eel AieLd & Heahee TIRIEd Tae & (o0 ahiq il TTHE AT
TFIT FIA il Togeh TAT q ATAFHA AT 0, Td ATHIGT 6 (T I T T LRI I ATAaT FLAT
AT & 3aH fafafds e &1 dam Far gem
(3) AT A UTTAFA ThTs, ATALAT THAA URAT dedh T qTILAH ATHRA TRAT qedsh 1 STAN FHh
T8 -7l AT T2 Fd 9T, UH Fedh & 77 7% T 3a7s T AATHLAT 5 TEAT dedeh 7
U 3 THTS AT AAATHATT & I FeRF- -9l FATA T ITTNT Fileh Felae FeI(T|

(4) TUF = ITTAFT THTS eaen, Faert a1 antast= HEidl #7 ared F30 S g G Aufeed &
ey § fAfAfEe &2 gadt &

(F) ATLH -, 07
et At

(@) AA-H -TefiT qeamreaT Arss et Aisge AT STTRT 3T Taem|
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(5) W qE WTTerd Tahrs HeA-7 -w9fie Hemmreay arefed! Aieg & qaeqdr Thea Jae+q & o,
AT THIF-STT TATLT ST HEEIAT THTH-IETT T & (1T ATHH Aigd ATHHI 3T ATETAT e
ST &7 9T 3, S T aante Ttaf g dr g 19 & eI srfergf=a w2 aahdl g

61, LT Ad—(1) AT TS ATTAFT TS 39 FTHT F IUSET F TATET qTer F7 At w2 * forg 3f=a
Tehe 10T 3 FHMSATCHE ITTAT il AN FH

(2) T TS TTTEFA 2T T Aef-T -7 Toamrzay arsStedt aisge 7 iaare i @ yeagw
STUTTAT T ST TEAT ST ST FHAT ATRY, |1 ST 7% TTEHd TahTs il STTNTHATAT aF Ue Hefe- -
T ToHwTZaT S TET AISIA T SATSITal & [Aa<0T, 3T HET qLawTe, WITEFa A At Afagia
ST FIRT ATAIAF ZI I UH G0 J&TF FeAT AT 0

(3) WIF AT WTTErFd e Ag FHATHT FOT o6 Fefia-7 7o Rarew o= qga=Haral &1 IqanT
Fh TEATT AT 3T TaT A9 TR B

(4) TAF T2 ATeFd THe AefiA-H AT HeHwrzay ArSfedr Aielw WX gfaagreRd fFawarst &
FATATT AT ANT-H -AMT TIH ITHLON 7 AT FA % Hae | F 17 TR G S (67 77 7H
AT, fR=ert a1 AnTeers Rgidl 1 e :af)

AT o
TYTT HAT ATE-WTE, TG A2 SaTha a1 TR

62. WTT I il TASIAT—IE AT T AT ATS-THTS THH Fea® T20hd qaT TR T@d arel UF a5
ST a1 9¥ AT g, 37 SH 9T | ST=IT ¥€ &9 § Y& {60 ST & SAATaT, AeA<h "7 Trieha
THTS" AT AT AT Tae UF T TIfAeha 3T 7 H2iq FLaT § ST T §=7 aTE-TS T dade SethT
AT YTTEERTE @ gl
63. T WAT ATS-HTS THT Acash LCTh 9aT TIEHRK &1 BFER— (1) 37 90 F v+ & o
A %a] %—F,E]T_

(F) T TaTAT & "ae H,” TT7, Fared STFLUT AT Fedl 9¢ T % foru e B @ vs

THTL T TTFIIY 8-

() SUATHAT T TAELTHLIT e
(i) ToReY STTRTRAT T sfArmTiv #Y &
(iii) STH-ITE F & H ATS-F1E UHAH dedeh SaThH & AqET dATe-Fls TFE TreeH Hil GIef

T AT AT TH T TI52d 6 AT T Tedde a7 T ITART HA & (o0, IH e §
Tt F

(&) "UT TETAT" F U SAT<h S UF (AR {@rd e g, F=Tierd SedT g i a=T0 T §, A g

(1) ‘T TOTEEr” | AT+ STeT FIATAAT, HIGSTHH STl FIATAT UHHEH 3T UT TITarsl 6
TEra=or ATer AT ST a9 ATEAT TOrTAT TS €
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() “HTEST® ST FHATAT TR § U i<k ATHIT & ST STTRTRAT Hl Te¥de Tar8 T
FT F T arE-rE TR Taad TSORT ¥ A R dTe-HS THH taTie BT FT g,
TATIorT T §, TECETE FXAT g 3i¥ 3T Feredme #3aT g; 3%

(F) ATESTAE ST FATAT THNET F Uk ATk ATHAT g ST TSI STl FHATAAT g 7T
ATS-FTE THFIH dedeh SeThd & AIET ATs-hls TFIE TI5eH il THET HLdl g AT TR
AT AGTRT | GaTerd FHIAT Hl FLAT g, A<
(F) “ATS-THTS THAH A2ah S20hd’ o TasTh ST FATAIT, ATAST (" ST FATAT Ted, U
TRTATSAT 3T Fefr T TrET T START T ST aTer AT I a1 fae-F1d & forw
U qeah TSR AT 2
(2) T AT ATE-WTE THH FeaTd TEChRE HAT TR ATESI A STET HFTerd UL a1 U J&7dr 47
FAT 9 AN g
(3) TLTH HT ATE-TTS UAHHH Aedsh SaThd daT TTTerhTe § Aaferferd fafarer gra=m farsi & fore aEs=s
STl FATAT THNIE AT UT TETAT AT AT 6 (7T TTTeeRT AT 8, i

() FT AT H ATEF ATS-HS THHH TS ST AT STl HIATAAT GIT ST, TATIrd, AIIErT
3 ATl ars-wre U Jead ey F qqEd ¢, AT

() TR FT TS|
(4) STF T TITAFT TaTe Faet UHT Ay gee=m Jard Jar= Ff ST 39 T F ara § arfesg
&, 3T FIE T THATT TAT Tal ST HalF LRI F T TIAFRL hT AT 2|
64. B ST TTR—HET T2 TTTEFT THT 1T s AR HIF Tl af SITusi|

65. Tewiieht 3T IRETAT Y STd—(1) Fera Ty Y TET, Y=o, e i A FH g
7 38 gIT AfHgra ey oft =rfce g foram smom)

(2) T TS TTTAFA THTS, AT ST FMATeT TS JT UT TTaT AT ST % HAT 7 FLT q0T, Greel
T FT R g1 (AfAEY ars-wrs TR qead Sevhe U7 aiy o fRarRe e T qrer

(3) AT STl FIATAT THNIET o FHTIT Tl HLA ATAT THH A5 TTTFT THTS -

(F) =T AT =T T ATEF FTE-HTE T TS FT THAT FL AT ATS-HTE THIH Aeah T20hT F AeT
2, ST ATasTie STeT FATAAT g7 TATC gl 3T UH STTNHATAL il S QAT T ATH
3o forw arfarsa ¥ ST U yaTaT g s R T gy

(T) ATESTF ST FATATT F 1T Tk FO¥ § 497 w2, formw Fforfug affa Ry ¢ od
fafafde it 1< &, sraiq
() Fad TH ATS-H1E THH TI5ad H T70d, TATAT, F910 T4 7 fGeqrd w¢ S are-

TS TFHH Feds SeChH & A& ai; 3T

(i) T U FET LA FRT ST qT-hle THH deda sedhd 92 [0 T g 3T
arTEeTE Rgiat &1 are Fil
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(4) ST T ATTAFT THTS ST UT TTAT F FHTAT HT [HOITEHT FAT 8, T8 -

(F) TEATAT TATIA % ToIT I AT THTTTT T STANT FTh FalT ToTeel o G 9 U
T TR 3 3T
(@) ToRHT STTRTRAT T TSR S AT FY, 3T ATe-Fle UFHH Acdsh Seihe & AqaT
ATS-TFTE TFH TieeH il Gt F|
66. TLEAT Ad-(1) TAF TS TTIErFT THTS &7 AT o [oIT ITANTHRAT T SATAHTLT TATT TCRT 37T ITTRTRAT
FT ST T STeT FASTaT o T S 7em & forw a9t amp f&tert siw At & squres s gt
FA F 70 A9 FaH ISTUAT|
(2) TeAF T T TS, STTEeRTe 67 ot & srefie, Y Suamreaat sfiw seeh e & fAwar s
IR TAAT 30T AT 6 oT THT a9 Fad ISTUIT, O ag TLHAT TaT &1 HdT gl

TR &
SETT & I A TN F (Al qaT TITEHR

67. W1 & T TASIAQAT - 7 WRT et 75 I Zh1E 92 AR 2R ST IS AT T FeA(F2 et qav
STTErRTE Y@l 8, 3% 50 9N § o7 ¥ & & Y& [0 ST & STATdT, ATHARE "7 TTeFd g1 HT
TS AT 7T UH T TIIFd IH1s H G19d FAT § ST SSTH 3T THAT FelTaeiael qa1 ITEHTT T@ar gl
68. SET & I 3T TN FATF(ALT 99T ATTAFH FT FAEA—(1) IS F T T THAT FA T aer
AT wfrw # Referfed e gwe=m sansi % forg sfar onfaer 8 ST arawerd safae@adt w1 STanT
Feh SgTSll AT AT 9% &I il ST Tl 3, FTATT

(F) AT AT A(A-AT2H HaeTl FT FAL0T, Ieqsia AT 9114, Srad fifear daer | anfve & &ix
(@) TeTAe 4Tl
(2) Tede T IR THTE, ST F ST ST qYAT Fr T (4T FaT0 T&TT H2A % gayel -

(%) T = TTTAFHT THTS T SAAATHLTL o ATT U THATT | LT FE ST TAT I a7 451 H I8
AT T&TT FA o forT STfereTe a7 St TEar g ¢

(@) STErst a7 oAl o7 @ (F) § feated 95 JTiedd shre I7 A iaml & gLaa1T dede &
d= Faferetady waniug w2 & form, Gy Ut s & |ry gusiar w2 Srees a9 a3 e

AT ZIHAA FT STANT Fileh STALFS-TAL-H -UTIT HAT HAT AT TSI AT LT Al FATT T&TH
T T ITEHTT T AGAH 2l

g B, 28 3U-Few & g2 (@) F s fafafae garet & 9oy ®, THA dea® 7 ST A &

o, 92 WTfarsa Tare 59 THIE & A7 WY UF FOC T gl g SEE are T 44T o7 § Sedde g4ar
TR T T ATIAHT AT AAH 2

(3) ST T TTIEFT THTS, SSTA F ST AT AT A (il A0 T&T Fe % fore, T oty ve s
T U FAHT 92 o9 T AT ATALAT Al THAT Saah T F¥ Tt g ¥ UH o9 T+ AT JMEq
AT TAT Feash &l UHT 7 72 T TS AT ATATHT  TLEATT Jea® o SE Tl g o are
IY-FAT9 (2)  erehie ua Fww fohar AT Bl
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(4) ST T TITEFT TohTs et UET Ao gea=me qar0 JaTe it ST 366 ITFerehTe F 219§ Irfershd
&, 3T FIE T THAT TATU qg! (STaH FET TLRTT F ST TTAFRIL o0l SATFHAT BIaAT &l

(5) FTe AT UHT THTE, o Tl AT AT S H UHFH qAT AT AL HAT AT § TeIAC HAT TIH FIA 6
forw wrferpa 6T 1T €, 39 ST % g1 T THET FATaetadl 9aT0 Y& Fd & (o0 o § I %
FI S AET F(Feiacl Jar TTTEET il sraedahdl dai gl
69. I 3T TH— Ted < TTTerha TohTs TTiRTe Y vl qréva & weh &3 7 Ariies srferewre £ a7
TR HAT

i 3 72 wrferga zers, e yam B st 3w, it B o sater F o i
6 FT HET TR T F HA0

70. TEAT SR qRETET ad— (1) T 9% TTTsd TS o aF w2ore A7 lt stgrer a7 A o
TATIIT ATATAH AT &7 Feash F1 ] o7 92 ITasd TH1s AT AT % @aE= Jeds 9 SIe
aEdt g, e g 3u-fFaw (2) 9w 69 & 1T e T 147 8, U8 ST ded AT SEaEF—Ta- -
TTIvE HATE TOTTOIET T STTRT F¥eh, AT U T8 T4 % HAT % (070, 75 TTTAHT THTS H7 UH 7 75
ST SehTs AT SAATHETLN o UFH TIFeH T ITAN FHIAT AT U
(2) T T TTTEFT THTS, ST ST 6 I AT THAT FeATaeraet HaT0 T2 FA 6 (o0 ITAE deah o1
STANT FX TEl &, a1 g Gt FAi & STUe-aremia Faeact aRd | IUIE oY &4+ ed aradl
SUTE-ATTIRT FATFAET T FEA o o7 ITFerhe Tohreat & I 67 T2 g
(3) T A= WTTEHd Thls, T IS & I 3T THAT Feiaerael Hart T&TT HLd o (o7 STHFe-UI-4
-TTIT HATT TUTAT T STANT FLAT &, AT TG AT AT 16 Tg TUTAT UHT SO T & HA 6 (0
ST TS & 9T & TS 2
(4) W & Fieq a1 Aia-arsg g9l wf i TEA 997 TG\ w7 ATl Tod® T T SH0s 6,
AL EIAT A2 % A7 geaerd § a9 * forw, e At =maw 98 a2 & #49r y=e w7+ T
BRI
(5) ST-TH=H (4) H AT FATS AT AFLTFKAT & ATAE, T STTRTHAT S(HAAT T ST F START HTA T
FAfT & ST g, A7 7 arferd TR UF e § araeed dvwe UhAT Sead % ATew § Taede qar
&I FY Tl &

oiq fF 72 wfdga =g s A # Ut Savqe Fare quft ve FOf S SuanreRdt affqer o
SR gaTE eI {1 # a1 ST 2|

(6) TTIF A= TEFd THTe Ag FATHT HO o ARG § TOIEEIH0 fFAM § S & I ST a9
FeFe (Al HaTU &I F2 o o Rt ofF Ferred it AN fSmme agriagene® it g3 T & a1 37
AT ATLATT ATATH, 2024 (2024 FT 16) F ATET AT AT

(7) TAF < TIEFA THTS, FETAT T TA9 & (o0, A 37T Tt § IS F I AT TS FA e ae]
ATl ST AT TOITett o o et EaE= qeas giafsa i

(8) YT A= WITEFd TS Ag GATHT HT o Bt o a1 ST § =H-TFAT2e 3T a9a Fraead]
AT T Ty TAT Fofd U @A AT TG o IS AT FA 6 dq7 HI7q07 § g q16eh ag bt ot
FHISATE o I TA-FATSE AT THAT Fel (Fe (el HaAT3N o IS Fl [SEhrFe T Tohl
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71. LT MA—IAF T ITAFHT THTS, S 6 A ¥ THaT FAfFeiael qarei & T T 98, I8
FEATHT T o T o7 7% THa SHhls T AqATHLT Sreeh 919 39 9797 68 & Iq-[9%7 (2) F e
T FTL AT 2-
(F) T FLHRTT T AT o0 70 seent, aent a7 Antast= fgiat F Sqame deen a7 gaen
M 6 AAULT & Hag § ITLH A& AL TUTAT ST T FFLre" Rt grargmaar hr
TIATIAT, THATA, TELETH 3T e FEAT; 3T

(@) STet ot sraeTes g1, VY Jortfera & v 3 Ut O & vhrawor ya= w2 47 O F5T aear
fafafEs frar s

N
AR STeT =TT AT TITAHT

72. SR Y TASAAT—AZ AT FeT Ut 7 T 312 9% AN @ N1 (Sreeh 916 JAT+a STeT §=1 94aT
T ITIEHT &, AT =0 AR § T € § =447 ITGTAT g & Harg, "9 TeFd sahrs " 98 & el dT
Haef 7 oref TR T ATTAFT TS A ST Sk T ST 21T S=1 H4T 7 TAFE 2

73. AT STET AT AT TTIEHL FT Aeam—(1) T97i9F =Ter =91 Far yrigswe § Fum s arse
TIQT o AT STET HATE HaT o forT TTfersrTe arte 2
(2) TAF T TTEFHA e TATATSA AL AT ZATS AT HAT TZTATSAT T GHTIT STeT H=1 Hard
T&TH FA o ToIT ST TaT & § U AT ATAF ATIS T AT FT Tha T Bl
(3) TTHF = ATEFA THTS Hae UL (Afoel TTEATT HATT I T ST I8k T 6 1AL | ATIEHa
&, ST IS 7T THATT HAT Aol (SIvg a1 TLHE | T TTEHRT hl AT9THAT BT 2l
74. B ST TN—TAF 7% TTAFHT THTS TTIEHE Gl TATAT AN & 65T TR Hl Tk w9 FT T
ITTErRTY T T HaTT Rl

oo q T 7€ T TS, wrtdeT wer R S 3 aw, e Y o sty ¥ foro arfaee
I T HaTT AT T F F
75. THAThT A TRATAT Ad—Tc T2 TTTAFHT THS HT T AT FAT ATRY o6 SHHT TLEATL Aeaah
AT (Fa= TehET Teas, qrasti=H T HEEd Jedh AT TeTAe SATRHAT dedsh & q1d TEIT 2T
g T 2
76. AAATSE ATLAATE—(1) 2T 7S TTEFA TS, ST ST HAT AFTT F&TT F 1 1000, TEHAT J2as
IF FAT, THH hx 1T TLHIT T GG T TIFEH FT STAN Fileh TS LT ST HTAT | oTHHA 21 TF
i, TRt ot ITeT weoe F o S H |0 S AT aEE F aE 919 & Hiae @ AT s, sEr F
STARTHRATAT T FHTIAF STET HHATL HATT TGTH FLA 6 (o707 F9TF
(2) T TE ITFErFA THTS T He 1T AT GIAT AT araert, fgert a1 ariasts fgiat F sqamr, féa 1w
FAT TLHT 6 AT TSEE LT FIAT g, AT qreet a2 fAfafde aieqor sqea=t ofi 93reor Shhar &
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MINISTRY OF COMMUNICATIONS
(Department of Telecommunications)
NOTIFICATION
New Delhi, the 23rd June, 2026

G.S.R. 512(E).— Whereas a draft of the Telecommunications (Authorisation for Provision of Miscellaneous
Telecommunication Services) Rules, 2025 was published, as required under sub-section (1) of section 56 of the
Telecommunications Act, 2023 (44 of 2023), in the Gazette of India, Extraordinary, Part Il, section 3, sub-section (i),
vide notification number G.S.R. 611(E), dated the 9" September, 2025, inviting objections and suggestions from all
persons likely to be affected thereby, before the expiry of a period of thirty days from the date on which copies of the
Official Gazette containing the said notification were made available to the public;

And whereas, copies of the said Official Gazette were made available to the public on the 9" September 2025;

And whereas, the said period was extended till the 21% October, 2025, and comments and suggestions received
in that period in respect of the said draft rules have been considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (a) of sub-section (2) of
section 56 read with clause (a) of sub-section (1) and sub-section (6) of section 3 of the Telecommunications Act, 2023
(44 of 2023), the Central Government hereby makes the following rules, namely:—

CHAPTER I
PRELIMINARY

1. Short title and commencement.—(1) These rules may be called the Telecommunications (Authorisation for
Provision of Miscellaneous Telecommunication Services) Rules, 2026.

(2) They shall come into force on the date of their publication in the Official Gazette.
2. Definitions.—(1) In these rules, unless the context otherwise requires,—
(a) “Act” means the Telecommunications Act, 2023 (44 of 2023);

(b) “aeronautical data communication services” means the exchange of data between aircraft and ground station
for the purpose of airline operational communication or air traffic management using the spectrum assigned
for aeronautical mobile (route) service in the National Frequency Allocation Plan.

Explanation.—For the purpose of this clause, the expression “aeronautical mobile (route) service” means
an aeronautical mobile service reserved for communications relating to safety and regularity of flight,
primarily along national or international civil air routes;

(c) “aeronautical data communication service authorisation” means the authorisation to provide aeronautical data
communication services;

(d) “authorised agency” shall have the same meaning as assigned to it in the Telecommunications (Procedures
and Safeguards for Lawful Interception of Messages) Rules, 2024;

(e) “designated agency” means any person designated as such by the Central Government for the purposes of
the rule under which he is designated;

(f) “enterprise communication services” means the telecommunication services referred to as such in sub-rule
(2) of rule 50;

(9) “enterprise communication service authorisation” means the authorisation to provide enterprise
communication services;

(h) “in-flight and maritime connectivity services” means the telecommunication services referred to as such in
sub-rule (1) of rule 68;

(i) “in-flight and maritime connectivity service authorisation” means the authorisation to provide in-flight and
maritime connectivity services;

() “land mobile service” means a telecommunication service between a repeater station and land mobile
stations, or between land mobile stations, and the expression “land mobile service network” shall be
construed accordingly.

Explanation.—For the purpose of this clause, the expression “land mobile station” means mobile user
terminal in the land mobile service capable of surface movement within the service area;

(K) “letter of intent” means the letter issued under sub-rule (2) of rule 7;
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(I) “machine-to-machine communication” means machine to machine communication, which is a type of
telecommunication between two or more machines that does not necessarily need any direct human
intervention;

(m) “machine-to-machine services” means telecommunication services for telecommunication between machines
using machine-to-machine communication;

(n) “machine-to-machine service authorisation” means the authorisation to provide machine-to-machine
services;

(0) “machine-to-machine subscriber identity module” means a subscriber identity module used for machine-to-
machine services;

(p) “miscellaneous telecommunication services” means the telecommunication services as specified in rule 4;

(9) “new authorised entity” means an authorised entity that has—
() obtained an authorisation under sub-section (1) of section 3 of the Act; or
(if) migrated to the terms and conditions of an authorisation under sub-section (6) of section 3 of the Act;

(r) “overlapping license or authorisation” means the license or authorisation held by an applicant, the scope and
service area of which would be covered in its entirety within the scope and service area of the authorisation
in respect of which an application is submitted under rule 6;

(s) “Prime Minister Wi-Fi Access Network Interface services” means the telecommunication services referred
to as such in sub-rule (4) of rule 63;

(t) “Prime Minister Wi-Fi Access Network Interface service authorisation” means the authorisation to provide
Prime Minister Wi-Fi Access Network Interface services;

(u) “portal” means portal as referred to in rule 78;

(V) “public mobile radio trunking services” means a type of land mobile service that enables two-way
telecommunication amongst users, using a pair of radio frequencies, allocated temporarily for duration of
the call, from a designated spectrum band assigned to a repeater station, and the expression “public mobile
radio trunking service network” shall be construed accordingly;

(w) “public mobile radio trunking service authorisation” means the authorisation to provide public mobile radio
trunking services;

(X) “repeater station” means the radio equipment used to establish one or several cells of a land mobile service
network; and

(y) “Schedule” means the schedule annexed to these rules.

(2) Words and expressions used in these rules and not defined herein but defined in the Act or the rules made thereunder
shall have the meanings respectively assigned to them in the Act or the said rules.

3. Application.—(1) These rules provide for the terms and conditions of authorisation, which shall apply to the
following, namely:—

(@) authorisation for providing miscellaneous telecommunication services under sub-section (1) of section 3 of the
Act; and

(b) the relevant authorisation to the terms and conditions of which a new authorised entity has migrated to under
sub-section (6) of section 3 of the Act.

(2) Without prejudice to the provisions of sub-rule (1), the provisions of the Telecom Regulatory Authority of India Act,
1997 (24 of 1997), and the rules and regulations made thereunder shall continue to apply in respect of a new authorised
entity.
CHAPTER 11
MISCELLANEOUS TELECOMMUNICATION SERVICES AND GRANT OF AUTHORISATION

4. Miscellaneous telecommunication services.—Any person intending to provide any of the following
telecommunication services (hereinafter referred to as “miscellaneous telecommunication services”) may apply to the
Central Government under rule 6 to obtain authorisation to provide such services in respect of the service area specified
for the same, namely:—

(@) public mobile radio trunking services for one or more service areas listed in Schedule B;
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(b) enterprise communication services for national service area;

(¢) machine-to-machine services for national service area;

(d) Prime Minister Wi-Fi Access Network Interface services for national service area;
(e) in-flight and maritime connectivity services for national service area; and

(f) aeronautical data communication services for national service area.

5. Eligibility.—A person specified in clause (a), who also fulfils the condition specified in clause (b), shall be eligible
to apply for authorisation under rule 6, namely:—

(a) itisacompany—

(i) in which foreign direct investment, if any, is in conformity with the policy issued by the
Government of India from time to time in respect of foreign direct investment and applicable law;
and

(ii) the general character of whose management is sound in terms of its track record in providing
telecommunication services or in establishing, operating, maintaining or expanding
telecommunication networks in a responsible manner.

(b) it has no pending dues:

Provided that if it is applying to obtain machine-to-machine service authorisation, it may be a company as referred
to under clause (a), or any of the following, hamely:—

(i) a limited liability partnership in which foreign direct investment, if any, is in conformity with the policy
issued by the Government of India from time to time in respect of foreign direct investment and applicable
law;

(i) asole proprietorship;

(iii)  apartnership firm;

(iv) atrust;

(v)  aco-operative society or society;

(vi) a Central Government Department;

(vii) a State Government Department;

(viii) a legislative body or its offices;

(ix) aCourt; or

(x)  any other Government-controlled entity:

Provided further that the Central Government may, if it is satisfied that it is necessary in public interest so to do,
exempt or relax any condition under this rule.

Explanation.—For the purposes of this rule, the expressions—
(@) “Court” means—
(i) acourtof law; and

(ii) other adjudicatory body, established by or under the Constitution or any law for the time being in
force in the whole or any part of India,

and includes the registry, secretariat or office thereof.

(b) “other Government-controlled entity” means a body, whether incorporated or not, which is under the overall
control of a Central Government Department or a State Government Department, and includes—

(i) an autonomous body; and
(ii) a not-for-profit government company.

6. Application for authorisation.—(1) A person intending to obtain an authorisation under these rules shall submit an
application on the portal, in such form, manner and accompanied by such documents as specified therein.

(2) Every application under sub-rule (1) shall be accompanied by—
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(@) anon-refundable processing fee as specified in Schedule A; and

(b) acertificate by its auditor appointed under the Companies Act, 2013 (18 of 2013), in such form as specified on
the portal, certifying that it meets the eligibility criteria under rule 5.

(3) If the applicant holds any overlapping license or authorisation, it shall relinquish such existing overlapping license
or authorisation as required under these rules.

(4) If the pending dues referred to in clause (b) of rule 5 are subject to ongoing legal proceedings in which there is a
judicial order injuncting payment of such dues, the applicant shall—

(&) comply with the conditions that may have been imposed in such order; and
(b) submit an undertaking to make payments, subject to the outcome of such proceedings;

and submit with its application a certificate by its auditor appointed under the Companies Act, 2013 (18 of 2013), in
such form as specified on the portal, certifying compliance with this sub-rule.

(5) Any application made for grant of a license or letter of intent for grant of a license that may have been issued under
the Indian Telegraph Act, 1885 (13 of 1885), prior to the date of commencement of these rules, shall lapse if the license
under the Indian Telegraph Act, 1885 (13 of 1885) pursuant to such application or letter of intent had not been issued
prior to the date of commencement of these rules.

(6) An applicant to whom letter of intent issued under sub-rule (5) has lapsed may make an application for grant of
authorisation under sub-rule (1):

Provided that any non-refundable processing fee or entry fee paid or bank guarantee furnished pursuant to such
letter of intent may be reckoned towards fulfilment of any requirement under these rules as to payment of any processing
fee or entry fee or submission of guarantee required under these rules, as the case may be, while paying or submitting
fee or guarantee to the extent of shortfall, if any, after adjusting the amount paid or submitted previously.

7. Grant of authorisation.—(1) On receipt of application under rule 6, the Central Government may, make such inquiry
as it deems fit regarding the eligibility of the applicant and, for this purpose, require the applicant to furnish such
information as it may call for.

(2) The Central Government may,—

(@) if it is satisfied that the applicant is eligible, issue a letter of intent to such applicant through the portal,
specifying the requirements to be fulfilled for obtaining authorisation, including—

(i) payment of entry fee and submission of an unconditional and irrevocable guarantee for such authorisation
of an amount as specified in Schedule A or for an amount in accordance with sub-rule (6) of rule 6, as the
case may be; and

(ii) submission of an unconditional and irrevocable undertaking in such form and manner as specified on the
portal, relinquishing the overlapping license or authorisation, if any, from the effective date of
authorisation; or

(b) reject the application.

(3) On being satisfied that the requirements specified in the letter of intent are fulfilled by the applicant, the Central
Government may grant authorisation through the portal while specifying, among other things,—

(@) its scope;
(b) the service area and the duration for which the authorisation is granted; and

(C) the effective date of such authorisation:

Provided that in-flight and maritime connectivity service authorisation, machine-to-machine service
authorisation and Prime Minister Wi-Fi Access Network Interface service authorisation shall be granted to the eligible
applicants without any prior issuance of a letter of intent.

(4) Each authorisation granted under these rules shall be on a non-exclusive basis and additional authorisations for same
miscellaneous telecommunication services may be granted by the Central Government within the same or other service
areas without any restriction on the number of new authorised entities.

(5) A new authorised entity that has been granted authorisation under these rules may apply for assignment of spectrum
under applicable law, subject to meeting any eligibility conditions for such assignment under such law.

Explanation.—For the removal of doubts, it is clarified that grant of authorisation under these rules shall not be
construed as conferring any right to the assignment or use of spectrum on a new authorised entity.
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8. Overlapping license or authorisation.—(1) A new authorised entity shall not be permitted to hold any overlapping
license or authorisation.

(2) The relinquishment of an overlapping license or authorisation, if any, shall be without prejudice to any rights and
liabilities arising from such license or authorisation, as the case may be, and in particular, shall not affect the following,
namely:—

(@) rollout obligations, and any other relevant obligations or liabilities including financial dues, determinations
of violations and imposition of penalty thereof, if any, associated with such overlapping license or
authorisation, shall remain applicable under the terms and conditions thereof, even after the relinquishment,
as the case may be; and

(b) the resource provided and permission given by the Central Government with respect to such overlapping
license or authorisation, shall continue to apply in accordance with the terms on which it was obtained, unless
the Central Government determines otherwise in public interest.

Explanation.—For the purpose of clause (b), the expressions—

1. “resource” means—
(@) the telecommunication identifiers already allocated;
(b) spectrum assigned to the new authorised entity;

(C) certificate of compliance held by the new authorised entity in respect of the overlapping license or
authorisation; and

2. “permission” includes coverage test certificates as a part of compliance of rollout obligations, clearances,
approvals, permissions for deployment for foreign nationals granted to the new authorised entity, and other
permissions including for remote access and gateways permissions.

CHAPTER 11
GENERAL CONDITIONS

9. Duration of authorisation.—The duration of each authorisation granted under rule 7 shall be such as is specified
under the said rule, subject to a maximum of twenty years and the provisions of rules 14, 15 and 77.

10. Continuing adherence to eligibility conditions.—Every new authorised entity shall, throughout the duration of
authorisation, adhere to the conditions under rule 5.

11. Reporting and disclosure obligations.—(1) Every new authorised entity shall—

(@) submit to the Central Government every year, on such date and accompanied by a certificate by its auditor
appointed under the Companies Act, 2013 (18 of 2013) in such form and manner as specified on the portal,
certifying—

(i) the details of its Indian and foreign equity, both direct and indirect;
(ii) the details of persons having control over it; and
(iif) compliance with rule 10:

Provided that the Central Government may exempt new authorised entities that have turnover not exceeding
such amount as may be specified on the portal from the requirement to make such submission.

Explanation.—For the purposes of sub-clause (i), direct and indirect foreign equity shall be determined in
accordance with the policy issued by the Government of India from time to time in respect of foreign direct
investment;

(b) report any change in respect of the following to the Central Government on the portal, namely:—

(i) change in its shareholders resulting from an acquisition, which shall be reported within fifteen days from
the date of such change:

Provided that in relation to a new authorised entity that is listed on the stock exchange, only such
change in shareholdings as is required to be disclosed under the Securities and Exchange Board of India
(Substantial Acquisition of Shares and Takeovers) Regulations, 2011 made under the Securities and
Exchange Board of India Act, 1992 (15 of 1992) or the bye-laws or listing conditions of the stock
exchange concerned, shall be required to be reported under this sub-clause;
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(if) change in the name under which it has been registered under the Companies Act, 2013 (18 of 2013),
accompanied by certified copy of the certificate of such registration, which shall be reported within thirty
days from the date of issue of such certificate; and

(iii) change in its details, including in respect of foreign equity, control, address and contact details and any
other such material change in the details submitted previously, which shall be reported within fifteen days
of such change; and

(C) furnish to the Central Government such documents, accounts, estimates, returns, reports or other information
as the Central Government may require such new authorised entity to furnish, which shall be furnished within
such period as the Central Government may specify.

(2) Every new authorised entity shall nominate and communicate to the Central Government and the designated agency,
in such form and manner as specified on the portal, the details of a nodal person of such new authorised entity, based in
India, who shall be responsible for providing any report or information or extending support as required under these
rules.

(3) If there is admission of an application for initiation of corporate insolvency resolution process against a new
authorised entity under the Insolvency and Bankruptcy Code, 2016 (31 of 2016), such new authorised entity shall—

(@) within forty-eight hours of such admission, inform the Central Government in this regard in writing; and

(b) forthwith furnish to the Central Government, a copy of the order of the National Company Law Tribunal
admitting such application.

12. Transfer.—(1) An authorisation may be assigned or transferred only with previous approval of the Central
Government in writing, pursuant to a merger, demerger, acquisition or other form of restructuring under applicable law.

(2) Save as provided in sub-rule (1), a new authorised entity shall not—

(a) assign or transfer, in any manner whatsoever, directly or indirectly, in whole or in part, any authorisation
granted to it;

(b) enter into any partnership or agreement for such assignment or transfer; or
(c) create any interest in such authorisation in favour of a third party.

13. Renewal.—(1) A new authorised entity may submit an application for renewal of authorisation, in such form and
manner as specified on the portal, at least twelve months prior to the expiry of the authorisation, accompanied by
processing fee as specified in Schedule A.

(2) On receipt of a written request from a new authorised entity, the Central Government may permit an application
after the period specified in sub-rule (1), if it is satisfied that there was sufficient cause for not making such application
within such period, subject to payment of such late fees as the Central Government may specify in response to such
request.

(3) The Central Government may, in its discretion, on receipt of an application under sub-rules (1) or (2), renew the
authorisation for such period as may be decided by the Central Government, subject to a maximum of twenty years.

(4) Every renewal of authorisation under sub-rule (3) shall be subject to the applicable law at the time of such renewal.

(5) If the authorisation is not renewed, the new authorised entity shall give every user of its miscellaneous
telecommunication services at least thirty days prior notice of expiry of its authorisation and of the options available to
such users.

(6) Every new authorised entity shall maintain the quality of miscellaneous telecommunication service and
telecommunication network till the expiry of its authorisation.

14. Revocation of authorisation.—(1) The Central Government may, without prejudice to any action that may be taken
under section 21 of the Act, by order, revoke an authorisation in the following circumstances, namely:—

(@) if, at any stage it is found that any of the representations, submissions or documents that had been provided by
a new authorised entity with or during the processing of an application for authorisation were false;

(b) if, a new authorised entity is directed to be placed into liquidation or is ordered to be wound up; or

(C) if, the Telecom Regulatory Authority of India, in accordance with the Telecom Regulatory Authority of India
Act, 1997 (24 of 1997), recommends revocation of authorisation.

(2) Prior to issuing any order under sub-rule (1) on occurrence of events specified in clauses (a) and (c) of sub-rule (1),
the Central Government shall give an opportunity of being heard to the new authorised entity referred to in sub-rule (1).
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(3) Every order under sub-rule (1) shall be published by the Central Government on the portal and be effective from the
sixty-first day from the date of publishing of such order, and the new authorised entity shall give public notice of such
order of revocation within forty-eight hours of it being published on the portal, and shall adhere to sub-rules (4) and (5)
of rule 77.

15. Surrender of authorisation.—(1) A new authorised entity seeking to surrender an authorisation, shall submit an
application in such form and manner as specified on the portal, accompanied by an undertaking, and other information
as may be specified on the portal.

(2) The Central Government may, approve or reject an application submitted under sub-rule (1), and if approved, the
details relating to the authorisation that is surrendered shall be published by the Central Government on the portal.

(3) The new authorised entity surrendering its authorisation under this rule shall within forty-eight hours of such details
being published on the portal—

(@) give public notice of such surrender;

(b) give every user of its miscellaneous telecommunication services notice of—

(i) the effective date of surrender, which shall be thirty-first day from the date of such notice to the user;
and

(i) the options available to such users; and

(C) communicate to the Central Government the effective date of such surrender as communicated to users under
clause (b).

(4) Every new authorised entity shall maintain the quality of miscellaneous telecommunication services and
telecommunication network till the effective date referred to in clause (b) of sub-rule (3).

(5) Every new authorised entity shall pay all amounts due and payable to the Central Government till the effective date
of surrender referred to in clause (b) of sub-rule (3), including in respect of authorisation fees.

(6) The new authorised entity surrendering its authorisation under this rule shall not be entitled to refund of any fees or
charges paid in respect of, or under such authorisation.

16. Actions pursuant to revocation, surrender or expiry of authorisation.—On revocation, surrender or expiry of
the authorisation held by a new authorised entity—

(@) the spectrum assigned in respect of such authorisation, if any, to such entity shall stand withdrawn from the
effective date of such revocation, surrender or expiry; and

(b) such entity shall manage its radio equipment in accordance with applicable law.

17. Consequence of migration.—(1) If a new authorised entity submits an application for migration under the
Telecommunications (Terms and Conditions for Migration) Rules, 2026, the relinquishment of any overlapping
authorisation of such new authorised entity shall become effective on the effective date of such migration.

(2) The relinquishment of the overlapping authorisation shall be without prejudice to rights and liabilities arising from
such overlapping authorisation, which shall remain applicable in accordance with the Telecommunications (Terms and
Conditions for Migration) Rules, 2026.

18. Set off.—(1) The Central Government may adjust or set off any amount payable by a new authorised entity to the
Central Government against any amount payable by it to such new authorised entity, whether such amount is presently
due or may become due at any time in future, including any amount arising from the encashment, claim or appropriation
of the guarantee.

(2) The Central Government shall, subsequent to any action taken under sub-rule (1), inform the new authorised entity
of such set-off.

19. Recovery of dues.—Without prejudice to other modes of recovery, any amount due to the Central Government by
a new authorised entity, if not paid, shall be recovered as an arrear of land revenue.

20. Power to call for information.—The Central Government may, for the purposes of giving effect to these rules,
require a new authorised entity to furnish such information as it may call for.



[¢TRT [I—=vE 3(i)] T T TSI © T 51

21. Power to relax.—Where the Central Government considers it necessary or expedient so to do, on a request made
by a new authorised entity or otherwise, on occurrence of a natural calamity or any event which in its opinion has
prevented such new authorised entity or class of similarly situated new authorised entities from performance of any of
its obligations under these rules, by order and for reasons to be recorded in writing, relax such performance for such
period and subject to such terms and conditions as it may decide.

22. Power to issue orders, directions or guidelines.—The Central Government may, for the purposes of giving effect
to these rules, issue orders, directions or guidelines not inconsistent with the Act or these rules, which shall constitute
the terms and conditions applicable to every new authorised entity.

CHAPTER IV
TECHNICAL AND OPERATING CONDITIONS

23. Telecommunication network.—(1) Every new authorised entity that holds an authorisation under these rules, while
conforming with the scope of such authorisation, may establish, operate, maintain or expand telecommunication network
and may also possess radio equipment, without requiring separate authorisation under clauses (b) or (c) of sub-section
(1) of section 3 of the Act:

Provided that in respect of assignment and use of spectrum, sub-rule (5) of rule 7 shall apply.

(2) Every new authorised entity shall establish, operate, maintain or expand the telecommunication network for
provision of miscellaneous telecommunication services pursuant to its authorisation in accordance with the Act and
rules made thereunder, and shall ensure that such telecommunication equipment, telecommunication network used, and
such miscellaneous telecommunication services provided are in conformity with applicable standards and conformity
assessment measures that the Central Government may notify under section 19 of the Act.

(3) Every new authorised entity shall furnish technical details of miscellaneous telecommunication services and the
telecommunication network being used to provide such miscellaneous telecommunication services, including the details
of technology deployed by it, to the Central Government or the designated agency, at such times as may be required
pursuant to any direction that the Central Government may issue in this regard.

(4) Every new authorised entity shall make its own arrangements, including in respect of right of way, for establishing
telecommunication networks and shall be solely responsible for the establishment, operation, maintenance, expansion
and commissioning of necessary infrastructure, telecommunication equipment and systems, and all aspects of its
telecommunication network:

Provided that such new authorised entity may take telecommunication network, passive telecommunication
infrastructure or telecommunication resources, as the case may be, on mutually agreed terms from other new authorised
entities or licensees.

(5) The non-availability of right of way or delays in obtaining right of way permission by the new authorised entity shall
not be a cause or ground for non-fulfilment of the rollout obligations or non-compliance with any other obligations
under these rules.

(6) Every new authorised entity shall adhere to orders, directions or guidelines that the Central Government may issue
in respect of the following, namely:—

(@) deployment of energy efficient telecommunication equipment; and
(b) preferential market access for procurement of indigenously manufactured telecommunication equipment.

24. Location of telecommunication network elements.—(1) Every new authorised entity shall, prior to establishment
or expansion of telecommunication network in security sensitive areas as may be specified by the Central Government,
apply to the Central Government on the portal, for its approval.

(2) Every new authorised entity shall ensure that—
(@) all systems of its telecommunication network,—
(i) owned or taken as a service from another new authorised entity or licensee; or
(ii) on lease, hire or sharing basis from another new authorised entity or licensee;

are located within its service areas of authorisations for provision of miscellaneous telecommunication
services:

Provided that in cases where telecommunication network is taken as a service from a cloud-hosted
telecommunication network provider authorised under applicable law, the systems of such
telecommunication network may be located anywhere in India; and
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(b) all data, logs and information associated with its telecommunication network shall be stored within India and
no copies of such data, logs and information shall be routed, shared or made available outside India.

25. Sharing of telecommunication network and infrastructure.—(1) A new authorised entity that holds different
authorisations may share its passive telecommunication infrastructure, telecommunication equipment or any other
system of its telecommunication network for providing miscellaneous telecommunication services permitted under the
scope of its authorisations subject to adherence to the conditions specified under these rules.

(2) The new authorised entity as referred to in sub-rule (1), may enter into mutual agreements with other new authorised
entity or licensee, for sharing its telecommunication infrastructure, telecommunication equipment or any other system
of its telecommunication network with such other new authorised entity or licensee.

26. Commencement of provision of miscellaneous telecommunication services to users.—(1) Every new authorised
entity shall, after providing prior intimation to the Central Government on the portal, commence provision of any
miscellaneous telecommunication service permitted under the scope of its authorisation.

(2) Every new authorised entity shall within fifteen days from the date of commencement of provision of miscellaneous
telecommunication services to users inform to the Central Government the date of commencement of miscellaneous
telecommunication services to users.

27. Provision of miscellaneous telecommunication services.—(1) Every new authorised entity shall—

(&) not discriminate between users registered for its miscellaneous telecommunication services with regard to
commercial principles for provision of such telecommunication services; and

(b) issue or cause to be issued, in its own name, bills, invoices or vouchers, by whatever name called, to its users
for use of the miscellaneous telecommunication services with adequate details to users about the genuineness
of such bills, invoices or vouchers.

(2) The Central Government may specify on the portal the restrictions on the provision or use of miscellaneous
telecommunication services in restricted areas falling near the international borders of the territory of India, the Line of
Control, the Line of Actual Control of India or any other areas as may be specified on the portal:

Provided that in such restricted areas, the Central Government may allow the provision or use of such
telecommunication services to specified users and a new authorised entity shall facilitate the same based on directions
that the Central Government may issue in this behalf.

(3) Save as provided in rules 14, 15 and 77, the new authorised entity shall ensure continuity of the miscellaneous
telecommunication services to its users.

(4) Every new authorised entity shall establish and publicise necessary mechanisms including an online mechanism to
enable users to register any grievance pertaining to subscribed miscellaneous telecommunication services and to redress
such grievance, in accordance with applicable law.

(5) Any dispute with regard to the provision of miscellaneous telecommunication service shall only be between a user
and the new authorised entity and such new authorised entity shall duly inform the same to the user before provision of
such telecommunication services, and the Central Government shall not bear any liability or responsibility in the matter.

(6) Every new authorised entity shall indemnify the Central Government against all claims, costs, charges or damages
arising from any claims from users for any reason whatsoever.

(7) Every new authorised entity shall, while providing any telecommunication resource to another new authorised entity
or licensee, satisfy itself that such new authorised entity or licensee is eligible to obtain such telecommunication
resource.

(8) Every new authorised entity shall, while obtaining any telecommunication resource from another new authorised
entity or licensee, satisfy itself that such new authorised entity or licensee is eligible to provide such telecommunication
resource.

28. Right to inspect and undertake assessments.—(1) The Central Government may, for the purposes of monitoring
adherence to these rules, after issuing a reasonable notice to the new authorised entity in this regard,—

(@) access and inspect the sites where telecommunication equipment and telecommunication network are
established for provision of miscellaneous telecommunication services, including within a user’s premises;

(b) audit processes or systems established by such new authorised entity for compliance of these rules:

Provided that no notice shall be provided to such new authorised entity, if the Central Government considers
that immediate action is necessary or expedient in public interest:
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Provided further that the Central Government, may appoint a designated agency to audit processes or systems
established by that new authorised entity for adherence to these rules, on such charges that the Central Government may
determine, which shall be payable by that new authorised entity:

Provided also that such designated agency shall not collect nor require the disclosure of any information, the
disclosure of which may harm the competitive position of any user or the new authorised entity, including any
confidential data, commercially price sensitive data, trade secrets, intellectual property, or information covered by
fiduciary relationship from the telecommunication network or premises of that new authorised entity or user:

Provided also that if the Central Government considers the collection of information of new authorised entity
that is covered by the third proviso is necessary for arriving at the findings of the audit, then it may direct the designated
agency to collect such data and the decision of the Central Government in this regard shall be final.

(2) Every new authorised entity shall provide the necessary facilities and support to facilitate the audit and inspection
as required under sub-rule (1).

29. Confidentiality of information.—(1) Every new authorised entity shall prior to commencement of miscellaneous
telecommunication services, confirm in writing to the Central Government that it has taken all necessary steps to ensure
adherence to the applicable law to protect data privacy and confidentiality of user information, including such
compliance by its employees and consultants.

(2) Every new authorised entity shall not share any information relating to its telecommunication network with any
other person except with the prior approval of the Central Government in writing:

Provided that no such approval shall be required for providing such details of the telecommunication network,
as may be required by its telecommunication equipment suppliers or manufacturers.

CHAPTER V
SECURITY CONDITIONS

30. Management of new authorised entity.—(1) Every new authorised entity shall ensure the following, namely:—
(@) majority of directors on the board of such new authorised entity shall be Indian citizens.

(b) the chief officer in charge of telecommunication network, security and system administrators of such new
authorised entity shall be resident Indian citizens.

(2) Every new authorised entity shall ensure security vetting of any foreign nationals by the Ministry of Home Affairs
in the Government of India—

(@) prior to the appointment of such foreign national to the positions of the chairman, managing director, chief
executive officer or chief financial officer, and such security vetting shall be done on an annual basis for the
duration of such appointment; and

(b) prior to the deployment of such foreign nationals for the establishment operation, maintenance or expansion of
its telecommunication network.

(3) Every new authorised entity shall apply for the security vetting provided in sub-rule (2), in accordance with the
orders, directions or guidelines issued by the Central Government, and the decision of the Ministry of Home Affairs in
the Government of India in this regard shall be binding on such new authorised entity.

31. Enrolment of users and activation of miscellaneous telecommunication services.—(1) Every new authorised
entity shall, prior to enrolment and activation of miscellaneous telecommunication services of a user, undertake
identification of such user, in accordance with such orders, directions or guidelines as the Central Government may
issue in this behalf, and through any method as such new authorised entity may deem fit.

(2) Every new authorised entity shall, at the time of enrolment of a user, collect and maintain the details of information
of such user in its database, including subscriber data record for each miscellaneous telecommunication service, and
maintain an updated databased of its users, in accordance with the orders, directions or guidelines issued by the Central
Government.

(3) Every new authorised entity shall provide access to the database maintained under sub-rule (2), and to the traceable
identity of a user to the Central Government, the authorised agency or the designated agency.

32. Data to be located in India.—No new authorised entity shall transfer user information to any person or place
outside India:

Provided that nothing in this rule shall restrict any financial disclosure as may be required under these rules or
as under applicable law.

33. Maintenance of records.—(1) Every new authorised entity shall maintain and store records of all operations and
command logs, which shall include the details of command given along with the details of executing authority, date,
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time and place, in a manner so as to enable access to the Central Government or designated agency—
(@) on real-time basis, for a minimum period of twelve months; and

(b) on a non-real time basis in digital mode for the next twenty-four months.

(2) Every new authorised entity shall maintain all commercial records, subscriber data record, call data record or call
detail record, exchange detail record, internet protocol detail record or internet protocol data record and any other similar
records for all of miscellaneous telecommunication services provided by such new authorised entity, in accordance with
the orders, directions or guidelines issued by the Central Government.

(3) Every new authorised entity shall provide the details of the records maintained under sub-rule (2) to the Central
Government or the designated agency, in such form and manner as specified on the portal.

34. Securing information transacted through telecommunication network.—(1) Every new authorised entity shall
take adequate and timely measures to ensure that the messages communicated through the telecommunication network
are secure and protected.

(2) Every new authorised entity shall ensure privacy of messages communicated through its telecommunication network
and that unauthorised interception of messages does not take place:

Provided that nothing in this sub-rule shall prevent such new authorised entity from providing records of
messages and other data from its telecommunication network to the Central Government, the authorised agency or the
designated agency, on receipt of a direction in exercise of powers under the applicable law.

35. Prevention of use of telecommunication network for unauthorised or unlawful activities.—Every new
authorised entity shall ensure that its telecommunication network is used only for providing miscellaneous
telecommunication services for which it is authorised, to bona fide users and not for undertaking any activities or
commissioning any action that constitutes an offence under the Act, Bharatiya Nyaya Sanhita, 2023 (45 of 2023) or any
other law for the time being in force, including laws prohibiting crimes against the State.

36. Trusted sources and trusted products.—(1) For the purpose of this rule, the designated authority shall be the
National Cyber Security Coordinator of the Central Government, who shall determine the categories of
telecommunication equipment for which the security requirements related to trusted sources and trusted products are
applicable, and specify the same on its website for this purpose.

(2) The designated authority may specify the list of trusted sources along with the associated trusted products for the
categories of telecommunication equipment as specified under sub-rule (1).

(3) The designated authority may specify the procedure for inclusion of telecommunication equipment in the list of
trusted sources and trusted products referred to in sub-rule (2).

(4) The designated authority may also specify a list of persons from whom no procurement of telecommunication
equipment may be undertaken.

(5) Every new authorised entity shall adhere to conditions as specified by the designated authority on its website for
procurement of telecommunication equipment and establish, operate, maintain and expand only trusted products in its
telecommunication network.

(6) Every new authorised entity shall register itself on the website specified by the designated authority and provide
relevant details relating to the telecommunication network or telecommunication equipment as may be required by such
authority.

(7) Every new authorised entity shall, prior to the procurement of telecommunication equipment and associated trusted
products or categories thereof, for establishing its telecommunication network or any upgradation or expansion thereof,
adhere to the following process, namely:—

(@) if the designated authority has already determined certain telecommunication equipment as trusted products
and their corresponding trusted sources under sub-rule (2), such new authorised entity shall ensure adherence
to the same and submit to the designated authority,—

(1) the list of telecommunication equipment and the sources from which it is planning to procure; and

(if)  periodic reports of procurement of telecommunication equipment and sources thereof, and the
locations of deployment of the same;

(b) if clause (a) is not applicable, such new authorised entity shall submit to the designated authority, the details
of the telecommunication equipment and their sources from which it is intending to procure the same, as per
the procedure specified by the designated authority for this purpose under sub-rule (3);

(c) if the designated authority approves the telecommunication equipment and their sources as submitted under
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clause (b) above, such new authorised entity shall proceed to procure and establish the same;

(d) such new authorised entity shall adhere to such directions or guidelines, including the guidance for enhanced
supervision and effective control of telecommunication networks, that the Central Government or the
designated authority may issue in this behalf.

(8) Every new authorised entity shall provide relevant technical, operational, supply chain, and security-related
information relating to the telecommunication equipment deployed or being deployed in its telecommunication network,
on receiving a request from the Central Government or the designated authority.

(9) Every new authorised entity shall submit to the Central Government or the designated agency, compliance reports
under this rule, through the portal, within such date as may be specified therein.

(10) These rules shall be without prejudice to any other measure taken by the Central Government, that it may consider
necessary or expedient for the purpose of national security under section 21 of the Act, which shall be binding on new
authorised entities.

37. Prohibition of certain activities.—(1) A telecommunication network of a new authorised entity established under
these rules shall not be used for transmission of—

(@) messages which are illegal or unauthorised as per applicable law, including rules made under the Information
Technology Act, 2000 (21 of 2000); or

(b) messages infringing copyright and intellectual property right in any form.

(2) Every new authorised entity shall take necessary measures to prevent transmission of message in violation of sub-
rule (1), in its telecommunication network, on receipt of such direction from the Central Government or an order of the
Court.

(3) Every new authorised entity shall ensure that its telecommunication network or installation thereof does not become
a safety or health hazard and is not in contravention of any applicable law.

38. General security conditions.—(1) Every new authorised entity shall—
(a) ensure security of its telecommunications network;

(b) provide facilities as the Central Government may require to respond to any situations of espionage, subversive
acts, sabotage or any other unlawful activity; and

(c) ensure capability to suspend provision of miscellaneous telecommunication services in such areas and subject
to such accuracy as the Central Government or State Government may specify in respect of the boundary of
the area so specified.

(2) Every new authorised entity shall adhere to maps provided by the Survey of India for the precise delineation of
service area of authorisation along international borders, if any.

(3) Every new authorised entity shall implement appropriate technical and organisational measures, and reasonable
security safeguards to ensure effective observance of the provisions of these rules.

CHAPTER VI
SPECIFIC CONDITIONS FOR TYPES OF MISCELLANEOUS TELECOMMUNICATION SERVICES

39. Applicability of Chapter VVI.—(1) In addition to the rules mentioned in Chapter | to Chapter V, the rules mentioned
in different Parts of this Chapter shall also apply to a new authorised entity providing specific miscellaneous
telecommunication services specified in the scope of the relevant Part of this Chapter.

(2) In the event of any conflict between the provisions of Chapter | to Chapter V and Chapter VI, the rules mentioned
in Chapter VI shall prevail to the extent of such conflict.

PART A
PUBLIC MOBILE RADIO TRUNKING SERVICE AUTHORISATION

40. Applicability of Part A.—This Part shall apply to a new authorised entity that holds public mobile radio trunking
service authorisation, and save as otherwise expressly provided in this Part, any reference to expression “new authorised
entity” means such new authorised entity that holds public mobile radio trunking service authorisation.

41. Scope of public mobile radio trunking service authorisation.—(1) The public mobile radio trunking service
authorisation consists of authorisation for provision of public mobile radio trunking services.
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(2) Every new authorised entity that holds a public mobile radio trunking service authorisation may provide public
mobile radio trunking services through wireless terrestrial networks.

(3) Every new authorised entity shall provide only such miscellaneous telecommunication services which are authorised
under the scope of its authorisation, and not any other telecommunication service which requires a separate authorisation
from the Central Government.

42. Fees and charges.—(1) For the purposes of this Part, the expressions—

() “gross revenue” of the new authorised entity shall include all types of revenues accrued to the new authorised
entity from its operations and activities and all income accrued from any source whatsoever, including but not
limited to, dividend, rent, profit on sale of fixed assets and miscellaneous income, without any set-off for related
items of expenses;

(b) “applicable gross revenue” means the revenue, which shall be equal to gross revenue of the new authorised
entity as reduced by the items listed below,—

(i) revenue from operations other than telecommunication activities or operations;

(if)  revenue from activities under an authorisation, permission or registration issued by the Ministry of
Information and Broadcasting;

(iii)  receipts from the Digital Bharat Nidhi; and
(iv)  revenue falling under the following items, namely:—
(A) income from dividend;
(B) income from interest;
(C) capital gains on account of profit on sale of fixed assets and securities;
(D) gains from foreign exchange rates fluctuations;
(E) income from property rent;
(F) insurance claims;
(G) bad debts recovered; and
(H) excess provisions written back:

Provided that the Central Government may specify the description and conditions applicable to these
revenue sources and the manner of their computation.

(c) “adjusted gross revenue” means revenue which shall be equal to applicable gross revenue;

(d) “spectrum charges linked to adjusted gross revenue”, in relation to public mobile radio trunking service
authorisation, means the fees in respect of assignment of spectrum, calculated as a percentage of adjusted gross
revenue at such rate specified under the applicable law.

(2) Every new authorised entity shall pay an annual authorisation fee for public mobile radio trunking service
authorisation, from the effective date of such authorisation, which shall be eight per cent. of the adjusted gross revenue
subject to the amounts specified in sub-rules (3) to (5), as applicable.

(3) From the second year of the effective date of the authorisation, and for each subsequent year the authorisation fee
shall be higher of—

(@) eight per cent. of the adjusted gross revenue; or

(b) thirty per cent. of the applicable entry fee as specified in Schedule A.

(4) In the event of renewal of public mobile radio trunking service authorisation, the authorisation fee from the effective
date of renewal shall be higher of—

(@) eight per cent. of the adjusted gross revenue; or

(b) thirty per cent. of the applicable entry fee as specified in Schedule A.

(5) In the event of migration of license to the terms and conditions of public mobile radio trunking service authorisation,
the authorisation fee from the effective date of migration shall be higher of—

(@) eight per cent. of the adjusted gross revenue; or

(b) thirty per cent. of the applicable entry fee as specified in Schedule A:
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Provided that if the licensee has migrated within twelve months of the effective date of license, the authorisation
fee as referred to in clause (a) of sub-rule (5) shall be payable for the remaining period till the completion of twelve
months from the effective date of the license.

(6) The authorisation fee under sub-rules (2) to (5) shall be inclusive of the amount attributable to the Digital Bharat
Nidhi, which shall be equal to five-eighths of such authorisation fee.

(7) The rate of authorisation fee or amount attributable to Digital Bharat Nidhi, as specified in sub-rules (2) to (5), may
be varied at any time within the duration of the authorisation.

(8) If the new authorised entity acquires the right to use of spectrum under the applicable law, in addition to the
authorisation fee, the spectrum charges linked to adjusted gross revenue, shall be payable in accordance with rule 43.

43. Schedule of payment.—(1) The authorisation fee or spectrum charges linked to adjusted gross revenue determined
under these rules shall be payable by a new authorised entity in four quarterly instalments during each financial year
commencing from the first of April, and fee for any duration of authorisation that is less than a quarter shall be calculated
on a pro-rata basis based on actual number of days in the relevant quarter.

(2) Every new authorised entity shall make payment of the quarterly instalments of the authorisation fee and spectrum
charges linked to adjusted gross revenue in the following manner, namely:—

(@) the quarterly instalment in respect of each of the first three quarters of a financial year shall be paid within
fifteen days of completion of the relevant quarter; and

(b) the quarterly instalment for the last quarter shall be paid in advance by the twenty-fifth of March, calculated
on the basis of expected revenue for that quarter, subject to a minimum amount equal to the authorisation fee
and spectrum charges linked to adjusted gross revenue paid for the previous quarter:

Provided that the new authorised entity shall adjust and pay the difference between the advance
payment made for the last quarter and the actual amount duly payable for such quarter by the fifteenth of April
of the next financial year.

(3) Payments pursuant to sub-rule (2) shall be calculated on the basis of revenue on accrual basis for the relevant quarter,
and shall be accompanied, in such form and manner as specified on the portal, by a self-certificate and a statement of
revenue for each authorisation held by the new authorised entity, that are signed and electronically verified by a
representative of such new authorised entity who has been duly authorised by a board resolution and general power of
attorney.

(4) Every new authorised entity shall, on or before the thirtieth of June of each calendar year—

(@) submit statement of revenue for all quarters of the previous financial year, in such form and manner as specified
on the portal, duly audited and signed by its auditor appointed under the Companies Act, 2013 (18 of 2013);
and

(b) make the final adjustment of the authorisation fee and spectrum charges linked to adjusted gross revenue,
including applicable interest as per sub-rule (5), for the previous financial year, based on sub-rule (2).

(5) In the event of any delay in payment of authorisation fee or spectrum charges linked to adjusted gross revenue or
any other dues payable by the new authorised entity beyond the period specified for such payment, such new authorised
entity shall also be liable to pay interest calculated at the rate of one-year marginal cost of funds based lending rate of
State Bank of India as existing at the beginning of the relevant financial year, namely first of April, plus two per cent.
compounded annually:

Provided that any part of a month shall be construed as a full month for the purpose of calculation of interest.

(6) Every new authorised entity shall submit a reconciliation statement between the figures appearing in the submitted
quarterly statements of revenue under sub-rule (3) with those appearing in annual accounts, duly audited and signed by
its auditor appointed under the Companies Act, 2013 (18 of 2013), accompanied by a copy of the published annual
accounts and audit report within seven days of the date of signing of the audit report or within the timeline provided
under the Companies Act, 2013 (18 of 2013) for filing of annual financial statements, whichever is earlier:

Provided that the annual financial statements, the statement of revenue, and the reconciliation statement shall
be prepared in accordance with such norms or orders or directions as may be specified on the portal.

(7) All sums of money becoming due and payable under these rules shall be paid by the new authorised entity, in such
manner as specified on the portal.
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44. Guarantee requirements for authorisation.—(1) Every new authorised entity shall, for the purpose specified in
sub-rule (2), submit an unconditional and irrevocable guarantee, in such form and manner, as specified on the portal, of
any of the following types, namely:—

(a) a bank guarantee from any Scheduled Commercial Bank or public financial institution, with a minimum
validity period of one year from the date of its issuance;

(b) a performance bond, issued by an Indian insurance company, in accordance with the guidelines made under
the Insurance Regulatory and Development Authority Act, 1999 (41 of 1999), with a minimum validity period
of one year from the date of its issuance; or

(c) non-interest-bearing cash deposit with the Central Government.

(2) The purpose of the guarantee as specified in sub-rule (1) is to provide security for compliance of all the terms and
conditions of the authorisation, including but not limited to payment of authorisation fee, spectrum charges linked to
adjusted gross revenue, penalty imposed for contravention or breach of any of the terms and conditions of the
authorisation or non-compliance of the orders, directions or guidelines issued by the Central Government and any other
dues payable under the authorisation.

(3) The guarantee submitted under sub-rule (1) shall be subject to annual review by the Central Government and the
new authorised entity shall maintain a valid guarantee throughout the duration of authorisation, or until all dues under
the authorisation are cleared, whichever is later:

Provided that the initial guarantee submitted pursuant to the letter of intent shall be for the amount as specified
in respect of public mobile radio trunking service authorisation in Schedule A or for an amount in accordance with sub-
rule (6) of rule 6, and for each subsequent year of authorisation, the guarantee shall be for an amount determined by the
Central Government, based on the higher of—

(a) the amount of initial guarantee as specified in respect of public mobile radio trunking service authorisation in
Schedule A; or

(b) twenty per cent. of combined estimated sum, calculated in accordance with the procedure as specified on the
portal, of the following, namely:—

(i)  authorisation fee payable for two quarters;
(i)  spectrum charges linked to adjusted gross revenue payable for two quarters; and
(iii) any other dues that are not otherwise secured.

(4) Every new authorised entity shall extend the validity period, by a minimum of one year, of such guarantee at least
one month prior to the date of its expiry, without any demand or notice from the Central Government.

(5) Failure to maintain a valid guarantee at any time throughout the duration of authorisation, or until all dues under the
authorisation are cleared, whichever is later, shall entitle the Central Government to encash the bank guarantee, claim
the performance bond or appropriate the cash deposit, without any notice to the new authorised entity:

Provided that no interest or compensation shall be payable by the Central Government on encashment, claim
or appropriation of such guarantee.

(6) If the guarantee has been encashed, claimed or appropriated, fully or partially, the new authorised entity shall restore
such encashed, claimed or appropriated guarantee to the full amount within thirty days thereof:

Provided that the Central Government may, on receipt of a written request from such new authorised entity
before the expiry of the period specified in this sub-rule, allow a one-time extension not exceeding ten days, for such
restoration, subject to reasons being recorded in writing.

(7) The Central Government may encash, claim or appropriate the guarantee submitted by the new authorised entity in
the following cases, namely:—

(a) non-payment of authorisation fee, spectrum charges linked to adjusted gross revenue, or any other dues payable
under the authorisation or assignment;

(b) non-payment of dues arising out of penalties imposed by the Central Government; or
(c) breach of any other term or condition of authorisation or assignment:

Provided that before taking any action under this sub-rule, the Central Government may issue a notice to such
new authorised entity and afford it a reasonable opportunity of being heard.

(8) On revocation, surrender or expiry of the authorisation, the Central Government shall release the guarantee only
after ensuring clearance of all dues, which such new authorised entity is liable to pay to the Central Government:
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Provided that in case of failure to pay the amounts due to the Central Government, the outstanding amounts
shall be realised through encashment, claim or appropriation of the guarantee as provide in sub-rule (7), without
prejudice to any other actions for recovery of the amounts due to the Central Government.

45. Assessment of authorisation fees and spectrum charges linked to adjusted gross revenue.—(1) The Central
Government may carry out the assessment of authorisation fees and spectrum charges linked to adjusted gross revenue,
in accordance with the procedure as specified on the portal.

Explanation.—For the purposes of this rule, the expression “assessment” shall include reassessment and recomputation.

(2) If a new authorised entity holds more than one authorisation for any other telecommunication service or
telecommunication network or for the same telecommunication service in a different service area, it shall draw, maintain
and furnish separate accounts and a separate statement of computation of authorisation fee for each authorisation.

(3) Every new authorised entity shall, in respect of each authorisation it holds—

(a) compile and maintain accounting records, that are sufficient to show and explain its transactions in respect of
each completed quarter throughout the duration of the authorisation or of such lesser periods as may be
specified on the portal, fairly presenting the costs, including capital costs, revenue, and financial position of
such new authorised entity’s business under the authorisation including a reasonable evaluation of the assets
employed in and the liabilities attributable to that new authorised entity’s business for the quantification of
revenue or any other purpose;

(b) ensure that bilateral settlement of accounts with other new authorised entities or licensees which holds any
authorisation or license, are conducted through normal banking channels in a transparent manner; and

(C) furnish to the Central Government details of the mechanism for the settlement of accounts with such other new
authorised entities or licensees, including in respect of charges for usage of network and facilities, as well as
details of the actual settlements.

(4) Every new authorised entity shall maintain and preserve billing and other accounting records relating to the provision
of public mobile radio trunking services under its authorisation, for each financial year, in electronic form as well as
hard copy, for a period of at least six years from the date of publishing of its duly audited and approved annual accounts:

Provided that if such new authorised entity seeks to maintain and preserve such records in only electronic form,
it may do so with the prior approval of the Central Government, which may be considered on a case-to-case basis, and
on such approval being expressly granted, such records shall be maintained and preserved in accordance with rule 3 of
the Companies (Accounts) Rules, 2014, made under the Companies Act, 2013 (18 of 2023):

Provided further that if the authorisation fee, spectrum charges linked to adjusted gross revenue or any other
charges for any period are under dispute, the said records shall be retained until such dispute is resolved.

(5) The Central Government may, at any time, direct the new authorised entity to supply information or provide access
to the books of annual accounts that such new authorised entity maintains under the terms of its authorisation, and that
new authorised entity shall forthwith adhere to such direction.

(6) The Central Government may, at any time, subject the records of a new authorised entity to such scrutiny as it may
determine, with a view to facilitating independent verification of the amounts payable to the Central Government,
including authorisation fees, spectrum charges linked to adjusted gross revenue and any other charges.

(7) The Central Government may, on forming an opinion that the statements of revenue in respect of public mobile radio
trunking service authorisation or annual accounts submitted by the new authorised entity are inaccurate or misleading,
or for any other reason, order audit of the accounts of such new authorised entity, by appointing one or more auditors,
who shall have the same powers which the auditors of the company have under sub-section (1) of section 143 of the
Companies Act, 2013 (18 of 2013), and on such charges that the Central Government may determine, which shall be
payable by that new authorised entity.

(8) If any new authorised entity fails to submit the annual accounts, audit report and other required documents under
sub-rules (4) and (6) of rule 43 within nine months from the end of relevant financial year, the Central Government,
after reviewing all available documents and information and relevant materials, may carry out the assessment of
authorisation fee or spectrum charges linked to adjusted gross revenue, on best judgement basis:

Provided that before proceeding with such an assessment, the Central Government shall issue a notice to such
new authorised entity providing it an opportunity of being heard.

(9) No assessment under this rule shall be carried out for a relevant financial year after the lapse of a period of four years
from the end of such financial year except as provided under sub-rule (10).



60 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

(10) The Central Government may carry out an assessment after the lapse of four years from the end of the relevant
financial year, and up to six years from the end of such financial year, if it is of the opinion that the amount that has not
been subject to assessment is likely to be equivalent to an amount of fifty lakh rupees or more for such financial year.

(11) For the purposes of computing the period of limitation as specified under sub-rule (9) and sub-rule (10), any period
of stay on such assessment pursuant to an order or injunction of any court, shall be excluded.

(12) Notwithstanding anything contained in sub-rule (9) and sub-rule (10), assessment of authorisation fee or spectrum
charges linked to adjusted gross revenue may be carried out at any time pursuant to any finding or direction contained
in an order passed by a court of competent jurisdiction.

(13) The Central Government may, in order to ensure proper and accurate assessment, verification and settlement of
authorisation fee and spectrum charges linked to adjusted gross revenue, issue directions to new authorised entity, in
respect of any miscellaneous telecommunication services, in relation to accounts and audit of such new authorised entity,
and that new authorised entity shall adhere to such directions.

46. Technical and operating conditions.—(1) Every new authorised entity shall not interconnect its
telecommunication network with the telecommunication network established for provision of public mobile radio
trunking services by any other new authorised entity or licensee.

(2) Every new authorised entity may establish connectivity amongst its repeater stations within the service area for
providing public mobile radio trunking services.

(3) Every new authorised entity may establish outgoing connectivity of its telecommunication network with public
switched telephone network or public land mobile network, subject to such limitations as the Central Government may
specify in the orders, directions or guidelines issued by it in this behalf.

(4) Every new authorised entity may shift the location of the repeater station from one location to another within the
geographical area for which spectrum has been assigned:

Provided that the radio coverage resulting from such shifting of location of the repeater station shall remain
within the geographical area for which spectrum has been assigned.

(5) Every new authorised entity may install additional repeater station within the geographical area for which spectrum
has been assigned, after obtaining the prior approval of the Central Government in writing, by making an application
on the portal in respect of—

(a) additional block of frequencies for the new repeater station; or

(b) use of assigned frequencies within such geographical area, at the new repeater station by way of partial shifting
of a few frequency carriers out of the pool of assigned frequencies:

Provided that the radio coverage resulting from the installation of the additional repeater station, shall remain
within the geographical area for which spectrum has been assigned.

(6) Every new authorised entity may replace its radio equipment and user terminals, after obtaining the prior approval
of the Central Government in writing, pursuant to an application made on the portal and accompanied by such documents
as may be specified therein.

(7) Every new authorised entity shall ensure that the user terminal is operated in accordance with the terms and
conditions of the authorisation, and relevant orders, directions or guidelines that the Central Government may issue
from time to time for this purpose.

(8) Every new authorised entity may undertake the sale, hire, purchase, lease or rent of user terminals, and the users
shall be given the option to obtain the user terminal from any source that meets the standards notified by the Central
Government under section 19 of the Act.

47. Rollout obligations.—(1) Every new authorised entity shall rollout the telecommunication network for provision
of public mobile radio trunking services, including establishment of at least one repeater station in the geographical area
for which spectrum has been assigned by the Central Government, within twelve months from the date of such
assignment.

(2) Every new authorised entity shall register with the Central Government on the portal, in accordance with the orders,
directions or guidelines issued by the Central Government, for verification of compliance of rollout obligations as
specified in sub-rule (1).

(3) On successful verification under sub-rule (2), the date of registration with the Central Government shall be treated
as the date of compliance to the rollout obligations.



[¢TRT [I—=vE 3(i)] T T TSI © T 61

(4) In case of failure on verification under sub-rule (2), the new authorised entity shall re-register, after necessary
corrections, and in such cases, the date of re-registration with the Central Government, on successful verification, shall
be treated as the date of compliance of the rollout obligation.

(5) Any failure to adhere to the rollout obligations shall be treated as breach of the terms and conditions of the
authorisation and shall be dealt with as per the provisions of Chapter VIII of the Act:

Provided that if the rollout obligations are adhered to within thirty days of the expiry of the due date for
adhering to such obligations, the Central Government shall consider the same as timely fulfilment of rollout obligations.

(6) In case of failure to adhere to the rollout obligations, in addition to imposition of civil penalty as per the provisions
of Chapter VIII of the Act, the spectrum assignment for telecommunication network for public mobile radio trunking
services shall be subject to the relevant provisions of the Act and the terms and conditions of spectrum assignment.

48. Security conditions.—(1) Every new authorised entity, at its own cost, shall make arrangements for provision of
monitoring facilities in accordance with such orders, directions or guidelines that the Central Government or the
designated agency may issue from time to time for this purpose.

(2) Every new authorised entity shall inform the users that they shall be responsible for proper and bona fide use of
public mobile radio trunking services.

PART B
ENTERPRISE COMMUNICATION SERVICE AUTHORISATION

49. Applicability of Part B.—This Part shall apply to a new authorised entity that holds enterprise communication
service authorisation, and save as otherwise expressly provided in this Part, any reference to expression “new authorised
entity” means such new authorised entity that holds enterprise communication service authorisation.

50. Scope of enterprise communication service authorisation.—(1) For the purpose of this Part, the expressions—

(a) “audio conferencing service” means a miscellaneous telecommunication service that allows multiple users to
join a single audio conference and interact at the same time by providing real-time transmission of voice
amongst such users;

(b) “audiotex service” means a miscellaneous telecommunication service that is either an interactive or a non-
interactive, non-real time, telecommunication service that provides to users, through standardised procedures,
capability to communicate with an audiotex database through telecommunication network;

(c) “cloud based Electronic Private Automatic Branch Exchange service” means providing Electronic Private
Automatic Branch Exchange-as-a-service or communications platform-as-a-service to users; and

(d) “voice mail service” means a miscellaneous telecommunication service providing access of voice mailbox
attached to a unique telecommunication identifier to a user.

(2) The enterprise communication service authorisation consists of authorisation for the following miscellaneous
telecommunication services that are provided to users on commercial basis, namely:—

(@) audio conferencing service;
(b) audiotex service;
(€) cloud-based Electronic Private Automatic Branch Exchange service; and

(d) voice mail service.

(3) Every new authorised entity shall provide only such miscellaneous telecommunication services which are authorised
under the scope of its authorisation, and not any other telecommunication services which requires a separate
authorisation from the Central Government.

51. Fees and charges.—(1) For the purposes of this Part B, the expressions—

(@) “grossrevenue” of the new authorised entity shall include all types of revenues accrued to such new authorised
entity from its operations and activities and all income accrued from any source whatsoever, including but not
limited to, interest, dividend, rent, profit on sale of fixed assets and miscellaneous income, without any set-off
for related items of expenses;

(b) “applicable gross revenue” means the revenue which shall be equal to gross revenue of the new authorised
entity as reduced by the items listed below—

(i) revenue from operations other than telecommunication activities or operations;
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(if) revenue from activities under an authorisation, permission or registration issued by the Ministry of
Information and Broadcasting;

(iii) receipts from the Digital Bharat Nidhi; and
(iv) revenue falling under the following items, namely:—
(A) income from dividend;
(B) income from interest;
(C) capital gains on account of profit on sale of fixed assets and securities;
(D) gains from foreign exchange rates fluctuations;
(E) income from property rent;
(F) insurance claims;
(G) bad debts recovered; and
(H) excess provisions written back:

Provided that the Central Government may specify the description and conditions applicable
to these revenue sources and the manner of their computation.

(c) “adjusted gross revenue” means revenue which shall be calculated by excluding from the applicable gross
revenue, call charges in respect of public switched telephone network or public land mobile network, actually
paid to other new authorised entities or licensees which hold any authorisation or license.

(2) Every new authorised entity shall pay an annual authorisation fee for enterprise communication service authorisation,
from the effective date of such authorisation, which shall be eight per cent. of the adjusted gross revenue subject to the
amounts specified in sub-rules (3) to (5), as applicable.

(3) From the second year of the effective date of the authorisation and for each subsequent year the authorisation fee
shall be higher of—

(@) eight per cent. of the adjusted gross revenue; or
(b) one lakh rupees.

(4) In the event of renewal of enterprise communication service authorisation, the authorisation fee from the effective
date of renewal shall be higher of—

(a) eight per cent. of the adjusted gross revenue; or
(b) one lakh rupees.

(5) In the event of migration of license to the terms and conditions of enterprise communication service authorisation,
the authorisation fee from the effective date of migration shall be higher of—

(a) eight per cent. of the adjusted gross revenue; or
(b) one lakh rupees:

Provided that if the licensee has migrated within twelve months of the effective date of license, the authorisation
fee as referred to in clause (a) of sub-rule (5) shall be payable for the remaining period till the completion of twelve
months from the effective date of the license.

(6) The authorisation fee under sub-rules (2) to (5) shall be inclusive of the amount attributable to the Digital Bharat
Nidhi, which shall be equal to five-eighths of the authorisation fee.

(7) The rate of authorisation fee or amount attributable to Digital Bharat Nidhi as specified in sub-rules (2) to (5) may
be varied at any time within the duration of the authorisation.

52. Schedule of payment.—(1) The authorisation fee determined under these rules shall be payable by a new authorised
entity in four quarterly instalments during each financial year commencing from the first of April, and fee for any
duration of authorisation that is less than a quarter shall be calculated on a pro-rata basis based on actual number of days
in the relevant quarter.

(2) Every new authorised entity shall make payment of the quarterly instalments of the authorisation fee in the following
manner, namely:—

(a) the quarterly instalment in respect of each of the first three quarters of a financial year shall be paid within
fifteen days of completion of the relevant quarter; and
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(b) the quarterly instalment for the last quarter shall be paid in advance by the twenty-fifth of March, calculated
on the basis of expected revenue for that quarter, subject to a minimum amount equal to the authorisation fee
paid for the previous quarter:

Provided that the new authorised entity shall adjust and pay the difference between the advance
payment made for the last quarter and the actual amount duly payable for such quarter by the fifteenth of April
of next financial year.

(3) Payments pursuant to sub-rule (2) shall be calculated on the basis of revenue on accrual basis for the relevant quarter,
and shall be accompanied, in such form and manner as specified on the portal, by a self-certificate and a statement of
revenue for each authorisation held by the new authorised entity, that are signed and electronically verified by a
representative of such new authorised entity who has been duly authorised by a board resolution and general power of
attorney.

(4) Every new authorised entity shall, on or before the thirtieth of June of each calendar year—

(a) submit statement of revenue for all quarters of the previous financial year, in such form and manner as specified
on the portal, duly audited and signed by its auditor appointed under the Companies Act, 2013 (18 of 2013), ;
and

(b) make the final adjustment of the authorisation fee, including applicable interest as per sub-rule (5), for the
previous financial year based on sub-rule (2), as the case may be.

(5) In the event of any delay in payment of authorisation fee or any other dues payable by the new authorised entity
beyond the period specified for such payment, such new authorised entity shall also be liable to pay interest calculated
at the rate of one-year marginal cost of funds based lending rate of State Bank of India as existing at the beginning of
the relevant financial year, namely first of April, plus two per cent. compounded annually:

Provided that any part of a month shall be construed as a full month for the purpose of calculation of interest.

(6) Every new authorised entity shall submit a reconciliation statement between the figures appearing in the submitted
quarterly statements of revenue under sub-rule (3) with those appearing in annual accounts, duly audited and signed by
its auditor appointed under the Companies Act, 2013 (18 of 2013), accompanied by a copy of the published annual
accounts and audit report within seven days of the date of signing of the audit report or within the timeline provided
under the Companies Act, 2013 (18 of 2013) for filing of annual financial statements, whichever is earlier:

Provided that the annual financial statements, the statement of revenue, and the reconciliation statement shall
be prepared in accordance with such norms, orders or directions as may be specified on the portal.

(7) All sums of money becoming due and payable under these rules shall be paid by the new authorised entity in such
manner as specified on the portal.

53. Guarantee requirements for authorisation.—(1) Every new authorised entity shall for the purpose specified in
sub-rule (2), submit an unconditional and irrevocable guarantee in such form and manner, as specified on the portal, of
any of the following types, namely:—

(a) a bank guarantee from any Scheduled Commercial Bank or public financial institution, with a minimum
validity period of one year from the date of its issuance;

(b) a performance bond, issued by an Indian insurance company, in accordance with the guidelines made under
the Insurance Regulatory and Development Authority Act, 1999 (41 of 1999), with a minimum validity period
of one year from the date of its issuance; or

(c) non-interest-bearing cash deposit with the Central Government.

(2) The purpose of the guarantee as specified in sub-rule (1) is to provide security for compliance of all the terms and
conditions of the authorisation, including but not limited to payment of authorisation fee, penalty imposed for
contravention or breach of any of the terms and conditions of the authorisation or non-compliance of the orders,
directions or guidelines issued by the Central Government and any other dues payable under the authorisation.

(3) The guarantee submitted under sub-rule (1) shall be subject to annual review by the Central Government and the
new authorised entity shall maintain a valid guarantee throughout the duration of authorisation or until all dues under
the authorisation are cleared, whichever is later:

Provided that the initial guarantee submitted pursuant to the letter of intent shall be for the amount as specified
in respect of enterprise communication service authorisation in Schedule A or for an amount in accordance with sub-
rule (6) of rule 6, and for each subsequent year of authorisation, the guarantee shall be for an amount determined by the
Central Government, based on the higher of—

(@) the amount of initial guarantee as specified in respect of enterprise communication service authorisation in
Schedule A; or
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(b) twenty per cent. of combined estimated sum, calculated in accordance with the procedure as specified on the
portal, of the following, namely:—

(i) authorisation fee payable for two quarters; and
(ii) any other dues that are not otherwise secured.

(4) Every new authorised entity shall extend the validity period, by a minimum of one year, of such guarantee at least
one month prior to the date of its expiry, without any demand or notice from the Central Government.

(5) Failure to maintain a valid guarantee at any time throughout the duration of authorisation, or until all dues under the
authorisation are cleared, whichever is later, shall entitle the Central Government to encash the bank guarantee, claim
the performance bond or appropriate the cash deposit without any notice to the new authorised entity:

Provided that no interest or compensation shall be payable by the Central Government on encashment, claim
or appropriation of such guarantee.

(6) If the guarantee has been encashed, claimed or appropriated, fully or partially, the new authorised entity shall restore
such encashed, claimed or appropriated guarantee to the full amount within thirty days thereof:

Provided that the Central Government may, on receipt of a written request from such new authorised entity
before the expiry of the period specified in this sub-rule, allow a one-time extension not exceeding ten days, for such
restoration, subject to reasons being recorded in writing.

(7) The Central Government may encash, claim or appropriate the guarantee submitted by the new authorised entity in
the following cases, namely:—

(a) non-payment of authorisation fee, or any other dues payable under the authorisation or assignment;
(b) non-payment of dues arising out of penalties imposed by the Central Government; or
(c) breach of any other term or condition of authorisation or assignment:

Provided that before taking any action under this sub-rule, the Central Government may issue a notice to such
new authorised entity and afford it a reasonable opportunity of being heard.

(8) On revocation, surrender or expiry of the authorisation, the Central Government shall release the guarantee only
after ensuring clearance of all dues, which such new authorised entity is liable to pay to the Central Government:

Provided that in case of failure to pay the amounts due to the Central Government, the outstanding amounts
shall be realised through encashment, claim or appropriation of the guarantee as provide in sub-rule (7), without
prejudice to any other actions for recovery of the amounts due to the Central Government.

54. Assessment of authorisation fees.—(1) The Central Government may carry out the assessment of authorisation
fees in accordance with the procedure as specified on the portal.

Explanation.—For the purposes of this rule, the expression “assessment” shall include reassessment and re-computation.

(2) Every new authorised entity shall submit relevant documents in support of the amount excluded from applicable
gross revenue to arrive at adjusted gross revenue in accordance with the orders, directions or guidelines issued by the
Central Government.

(3) If a new authorised entity holds more than one authorisation for any other telecommunication service or
telecommunication network or for the same telecommunication service in a different service area, it shall draw, maintain
and furnish separate accounts and a separate statement of computation of authorisation fee for each authorisation.

(4) Every new authorised entity shall, in respect of each authorisation it holds—

(@) compile and maintain accounting records, that are sufficient to show and explain its transactions in respect of
each completed quarter throughout the duration of the authorisation or of such lesser periods as may be
specified on the portal, fairly presenting the costs, including capital costs, revenue, and financial position of
such new authorised entity’s business under the authorisation including a reasonable evaluation of the assets
employed in and the liabilities attributable to that new authorised entity’s business for the quantification of
revenue or any other purpose;

(b) pay the actual public switched telephone network or public land mobile network related call charges to other
new authorised entities or licensees which hold any authorisation or license;

(c) ensure that bilateral settlement of accounts with other new authorised entities or licensees which hold any
authorisation or license are conducted through normal banking channels in a transparent manner; and
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(d) furnish to the Central Government details of the mechanism for the settlement of accounts with such other new
authorised entities or licensees, including in respect of charges for usage of network and facilities, as well as
details of the actual settlements.

(5) Every new authorised entity shall maintain and preserve billing and other accounting records relating to the provision
of enterprise communication service authorisation, for each financial year, in electronic form as well as hard copy, for
a period of at least six years from the date of publishing of its duly audited and approved annual accounts:

Provided that if such new authorised entity seeks to maintain and preserve such records in only electronic form,
it may do so with the prior approval of the Central Government, which may be considered on a case-to-case basis, and
on such approval being expressly granted, such records shall be maintained and preserved in accordance with rule 3 of
the Companies (Accounts) Rules, 2014 made under the Companies Act, 2013 (18 of 2013):

Provided further that if the authorisation fee, or any other charges for any period are under dispute, the said
records shall be retained until such dispute is resolved.

(6) The Central Government may, at any time, direct a new authorised entity to supply information or provide access to
the books of annual accounts that such new authorised entity maintains under the terms of its authorisation, and that
new authorised entity shall forthwith adhere to such direction.

(7) The Central Government may, at any time, subject the records of a new authorised entity to such scrutiny as it may
determine, with a view to facilitating independent verification of the amounts payable to the Central Government,
including authorisation fees, and any other charges.

(8) The Central Government may, on forming an opinion that the statements of revenue in respect of enterprise
communication service authorisation or annual accounts submitted by the new authorised entity are inaccurate or
misleading, or for any other reason, order audit of the accounts of such new authorised entity, by appointing one or more
auditors, who shall have the same powers which the auditors of the company have under sub-section (1) of section 143
of the Companies Act, 2013 (18 of 2013), and on such charges that the Central Government may determine, which shall
be payable by that new authorised entity.

(9) If a new authorised entity fails to submit the annual accounts, audit report and other required documents under sub-
rules (4) and (6) of rule 52 within nine months from the end of relevant financial year, the Central Government, after
reviewing all available documents and information and relevant materials, may carry out the assessment of authorisation
fee, on best judgement basis:

Provided that before proceeding with such an assessment, the Central Government shall issue a notice to such
new authorised entity providing it an opportunity of being heard.

(10) No assessment under this rule shall be carried out for a relevant financial year after the lapse of a period of four
years from the end of such financial year except as provided under sub-rule (11).

(11) The Central Government may carry out an assessment after the lapse of four years from the end of the relevant
financial year, and up to six years from the end of such financial year, if it is of the opinion that the amount that has not
been subject to assessment is likely to be equivalent to an amount of fifty lakh rupees or more for such financial year.

(12) For the purposes of computing the period of limitation as specified under sub-rule (10) and sub-rule (11), any period
of stay on such assessment pursuant to an order or injunction of any court, shall be excluded.

(13) Notwithstanding anything contained in sub-rule (10) and sub-rule (11), assessment of authorisation fee may be
carried out at any time pursuant to any finding or direction contained in an order passed by a court of competent
jurisdiction.

(14) The Central Government may, in order to ensure proper and accurate assessment, verification and settlement of
authorisation fee, issue directions to new authorised entity, in respect of any miscellaneous telecommunication services,
in relation to accounts and audit of such new authorised entity, and that new authorised entity shall adhere to such
directions.

55. Technical and operating conditions.—(1) A new authorised entity providing cloud-based Electronic Private
Automatic Branch Exchange service shall ensure that—

(a) there is logical partitioning between the components of the platform handling telecommunication resources of
different users; and

(b) connectivity between the user and the cloud-based Electronic Private Automatic Branch Exchange is
established through the internet connectivity or domestic leased circuit obtained from any other new authorised
entity or licensee eligible for providing such connectivity under their authorisation or license.
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(2) Every new authorised entity may enter into mutual agreements for obtaining any telecommunication resources from
any other new authorised entity or licensee that is eligible to provide such telecommunication resource under their
authorisation or license.

(3) Every new authorised entity providing audio conferencing service shall ensure that the audio conferencing system
is connected to the telecommunication network such as public switched telephone network, public land mobile network
or internet telephony network of any other new authorised entities or licensees providing access services by using
network interfaces as per the standards notified under section 19 of the Act.

(4) A new authorised entity shall not allow any illegal passing of telecommunication traffic including national long
distance traffic or international long distance traffic.

(5) Every new authorised entity providing audio-conferencing service may use dial out facility using telecommunication
resources of more than one other new authorised entity or licensee which holds authorisation or license to provide access
services:

Provided that such new authorised entity shall ensure that while using the dial out facility, national or
international long distance traffic is not bypassed.

(6) Every new authorised entity shall ensure that calls originating from public switched telephone network, public land
mobile network or internet telephony networks are not interconnected with private networks by audio conferencing
system of such new authorised entity.

(7) Every new authorised entity shall—
(@) enable a user to retrieve the information at any time by interacting with the audiotex service system; and

(b) ensure that the information stored in audiotex equipment can be disseminated to the user on his user terminal.

(8) Every new authorised entity providing audiotex service shall ensure that dial-out facility is only permitted when a
caller has made incoming calls to audiotex service system.

(9) Every new authorised entity shall establish such systems so that a user of voice mail service may leave his voice
message in voice mailbox by dialling voice mail box number or retrieve a voice message from his voice mailbox through
a telecommunication network.

(10) Every new authorised entity providing audio conferencing service may only provide point-to-point conferencing
services to enterprises registered in India, subject to the following conditions, namely:—

(@) calls shall originate and terminate within India;
(b) complete routing and switching of audio-conferencing calls shall remain within India; and

(C) telecommunication identifiers used for such audio conferencing have been assigned to users by the new
authorised entity or licensee.

56. Security conditions.—(1) Every new authorised entity providing cloud-based Electronic Private Automatic Branch
Exchange service shall maintain a complete log and record of the logical partitioning for a minimum period of two
years, and provide such records to the Central Government or designated agency on receiving a direction by the Central
Government in this regard.

(2) Every new authorised entity shall ensure that—
(@) storage of voice mail messages and subsequent retrieval by the user is on a non-real time basis; and

(b) there is no dialling out for delivery of the message to the recipient.

(3) Every new authorised entity shall keep a record of the information including the name, address and
telecommunication identifier of the users of each enterprise communication services for a minimum period of one year.

(4) Every new authorised entity providing audio conferencing service shall provide detailed information about the
conference calls including the parties in conference, date, time, duration of the conference to the Central Government
or the designated agency, on receiving a direction by the Central Government in this regard.
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PART C
MACHINE-TO-MACHINE SERVICE AUTHORISATION

57. Applicability of Part C.—This Part shall apply to a new authorised entity that holds machine-to-machine service
authorisation, and save as otherwise expressly provided in this Part, any reference to expression “new authorised entity”
means such new authorised entity that holds machine-to-machine service authorisation.

58. Scope of machine-to-machine service authorisation.—(1) The machine-to-machine service authorisation consists
of authorisation to provide machine-to-machine services.

(2) Every new authorised entity may—

(@) establish, operate, maintain or expand wireless personal area network or wireless local area network for
providing machine-to-machine services using spectrum exempted from the requirement of assignment under
the applicable law; and

(b) own and manage a platform for subscription profile management of machine-to-machine embedded-subscriber
identity module.

(3) Every new authorised entity shall provide only such miscellaneous telecommunication services which are authorised
under the scope of its authorisation, and not any other telecommunication service which may require a separate
authorisation from the Central Government.

59. Fees and charges.—There shall be no authorisation fee payable by a new authorised entity.

60. Technical and operating conditions.—(1) Every new authorised entity shall provide machine-to-machine services
using machine-to-machine services or machine-to-machine subscriber identity modules obtained from any other new
authorised entity or licensee that holds authorisation or license for access services or internet services.

Provided that prior to commencement of provision of each use case of machine-to-machine services to users, the
new authorised entity shall intimate the details of such use case to the Central Government on the portal, and on
examination of that use case, the Central Government may direct the new authorised entity to discontinue provisioning
of such service or adhere to additional security conditions as specified in such direction.

(2) Every new authorised entity, that is a company and intending to own and manage a platform for subscription profile
management of machine-to-machine subscriber identity module, shall apply to the Central Government on the portal,
and accompanied by such fees as may be specified therein, for its prior approval.

(3) Every new authorised entity shall, while providing machine-to-machine service using wireless personal area network
or wireless local area network, connect such network with the telecommunication network of other new authorised entity
or licensee, using machine-to-machine services obtained from such other entity or licensee.

(4) Every new authorised entity shall adhere to orders, directions or guidelines that the Central Government may specify
in respect of:—

(@) international in-roaming; and

(b) usage and management of machine-to-machine subscriber identity module.

(5) Every new authorised entity shall for subscription profile management of machine-to-machine subscriber identity
module, adhere to the standards and conformity assessment measures, including the standards for security of
subscription manager-data preparation and subscription manager-secure routing, that the Central Government may
notify under section 19 of the Act.

61. Security conditions.—(1) Every new authorised entity shall implement appropriate technical and organisational
measures to ensure effective observance of the provisions of these rules.

(2) Every new authorised entity shall maintain and update an online supply chain management system of machine-to-
machine subscriber identity module, as well as details of movement of such machine-to-machine subscriber identity
module from the new authorised entity to users, and provide such details when required by the Central Government,
the authorised agency or the designated agency.

(3) Every new authorised entity shall ensure that machine-to-machine devices are identifiable and traceable using
telecommunication identifiers.

(4) Every new authorised entity shall adhere to such orders, directions or guidelines that the Central Government may
issue in respect of implementation of restrictive features on machine-to-machine subscriber identity module and
securing machine-to-machine enabled devices.
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PART D
PRIME MINISTER WI-FI ACCESS NETWORK INTERFACE SERVICE AUTHORISATION

62. Applicability of Part D.—This Part shall apply to a new authorised entity that holds Prime Minister Wi-Fi Access
Network Interface service authorisation, and save as otherwise expressly provided in this Part, any reference to
expression “new authorised entity” means such new authorised entity that holds Prime Minister Wi-Fi Access Network
Interface service authorisation.

63. Scope of Prime Minister Wi-Fi Access Network Interface service authorisation.—(1) For the purpose of this
Part, the expressions—

(@) ‘“app”, in relation to app provider means, a type of software designed to run on mobile devices or computers
to—

(i)  register a user;
(if) authenticate a user and

(iif) discover wi-fi access points that are compliant with wi-fi access network interface in the nearby
area and display the same in the application for accessing internet service through such access
points.

(b) “app provider” means a person that develops, operates and maintains the app;

(c) “central registry” means a system containing online database containing the details of public data offices,
public data office aggregators and app providers;

(d) “public data office” in relation to a public data office aggregator, means a person who establishes, operates,
maintains and expands wi-fi access points that are compliant with wi-fi access network interface to deliver
internet services to a user;

(e) “public data office aggregator” means a person who aggregate wi-fi access points that are compliant with wi-
fi access network interface established by public data offices and performs functions relating to authorisation
and accounting; and

(f) “wi-fiaccess network interface” means a network interface for interworking among software applications used
by public data offices, public data office aggregators, app providers and central registry.

(2) Prime Minister Wi-Fi Access Network Interface service authorisation shall be applicable to public data office
aggregator or app provider or both.

(3) Prime Minister Wi-Fi Access Network Interface service authorisation consists of authorisation for public data office
aggregator or app provider or both for the following miscellaneous telecommunication services, namely:—

(a) aggregate two or more wi-fi access points that are compliant with wi-fi access network interface established,
operated, maintained and expanded by public data offices; or

(b) provision of app.

(4) Every new authorised entity shall provide only such miscellaneous telecommunication services which are authorised
under the scope of its authorisation, and not any other telecommunication service which may require a separate
authorisation from the Central Government.

64. Fees and charges.—There shall be no authorisation fee to be paid by a new authorised entity.

65. Technical and operating conditions.—(1) The central registry shall be established, operated, maintained and
expanded by the Central Government or any person designated by it.

(2) Every new authorised entity shall, while performing the functions of a public data office aggregator or app provider
or both, adhere to the framework and guidelines on wi-fi access network interface as specified by the Central
Government on the portal.

(3) Every new authorised entity performing the functions of a public data office aggregator shall—

() aggregate two or more wi-fi access points that are compliant with wi-fi access network interface, being operated
by public data offices and authorise such users to avail of internet services that have been authenticated by app
provider; and

(b) enter into an agreement with public data offices, specifying the terms and conditions including the following,
namely:—
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(i) establish, operate, maintain and expand only such wi-fi access points that are compliant with wi-fi access
network interface; and

(if) adhere to the framework and guidelines on wi-fi access network interface as specified by the Central
Government on the portal.

(4) Every new authorised entity performing the functions of an app provider shall—
(@) register its app with central registry using its public certificate for signature validation; and

(b) register and authenticate a user, and discover wi-fi access points that are compliant with wi-fi access network
interface.

66. Security conditions.—(1) Every new authorised entity shall maintain user information for two years and take
necessary steps to ensure compliance with all applicable laws and policies to protect data privacy and confidentiality of
user information.

(2) Every new authorised entity shall, subject to terms and conditions of the authorisation, take all necessary steps to
safeguard the privacy and confidentiality of any information of a user and its business to whom it provides the
telecommunication service.

PART E
IN-FLIGHT AND MARITIME CONNECTIVITY SERVICE AUTHORISATION

67. Applicability of Part E— This Part shall apply to a new authorised entity that holds in-flight and maritime
connectivity service authorisation, and save as otherwise expressly provided in this Part, any reference to expression
“new authorised entity” means such new authorised entity that holds in-flight and maritime connectivity service
authorisation.

68. Scope of in-flight and maritime connectivity service authorisation.—(1) The in-flight and maritime connectivity
service authorisation consists of authorisation for the following miscellaneous telecommunication services which may
be provided on ships or aircrafts using wireless connectivity, namely:—

(@) transmission, emission or reception of voice or non-voice messages, including video messages; and

(b) internet service.

(2) Every new authorised entity, in order to provide in-flight and maritime connectivity services shall—

(@) enter into an agreement with a new authorised entity or licensee that holds authorisation or license to provide
access services in all twenty-two service areas; and

(b) for establishing connectivity between ships or aircrafts and the telecommunication network of the new
authorised entity or licensee referred to in clause (a), enter into an agreement with an entity that holds
authorisation or license to provide direct-air-to-ground communication service or national long distance
services using very small aperture terminal:

Provided that, in respect of services specified under clause (b) of this sub-rule, for using the telecommunication
network, the new authorised entity may also enter into an agreement with an entity that holds authorisation or license to
provide internet service in national service area.

(3) Every new authorised entity, in order to provide in-flight and maritime connectivity services, may establish base
station or wireless local area network on a ship or an aircraft, as the case may be, and connect such base station or
wireless local area network with the telecommunication network of such other new authorised entity or licensee with
whom an agreement has been entered into under sub-rule (2).

(4) Every new authorised entity shall provide only such miscellaneous telecommunication services which are authorised
under the scope of its authorisation, and not any other telecommunication services which requires a separate
authorisation from the Central Government.

(5) An entity authorised to provide access service in all twenty-two service areas or internet service in national service
area, shall not require a separate in-flight and maritime connectivity service authorisation for the provision of in-flight
and maritime connectivity services.

69. Fees and charges.—Every new authorised entity shall pay an annual authorisation fee of one rupee, from the
effective date of authorisation:

Provided that the new authorised entity shall pay the authorisation fee for the entire duration of the authorisation
in advance at the time of grant of authorisation.
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70. Technical and operating conditions.—(1) Every new authorised entity may connect its base station or wireless
local area network established on a ship or an aircraft with the telecommunication network of another new authorised
entity or licensee with whom an agreement has been entered into under sub-rule (2) rule 68, using such satellite network
or direct-air-to-ground communication systems, and for operating such base station, the new authorised entity shall use
the access spectrum assigned to such other new authorised entity or licensee.

(2) Every new authorised entity, when using a satellite network for providing in-flight and maritime connectivity
services, shall ensure that the requisite satellite-based connectivity is obtained from the entities authorised to provide
satellite-based connectivity, having satellite earth station gateway in India.

(3) Every new authorised entity, when using direct-air-to-ground communication system for providing in-flight and
maritime connectivity services, shall ensure that such system is obtained from the entity authorised to provide such
systems.

(4) Every new authorised entity providing miscellaneous telecommunication service of voice or non-voice message in
an aircraft, shall do so at such minimum height within the service area, as may be specified on the portal, to avoid
interference with wireless terrestrial networks.

(5) Notwithstanding the minimum height requirement in sub-rule (4), when user terminals are permitted to be used in
an aircraft, the new authorised entity may provide internet services through wireless local area network in such aircraft:

Provided that the new authorised entity shall provide such internet services in that aircraft only when the user
terminals are used in airplane mode.

(6) Every new authorised entity shall ensure that any modification of an aircraft, registered in India, to provide in-flight
and maritime connectivity services shall be done with the prior approval of the Directorate General of Civil Aviation
and as per the Bharatiya Vayuyan Adhiniyam, 2024 (16 of 2024).

(7) Every new authorised entity shall, to avoid interference, ensure separate telecommunication network for in-flight
and maritime connectivity services and navigation system in aircrafts or ships.

(8) Every new authorised entity shall ensure that provision of in-flight and maritime connectivity services in an aircraft
or a ship is in the exclusive control of the pilot or the captain of such aircraft or ship, as the case may be, to enable him
to disconnect provision of the in-flight and maritime connectivity services during any difficulty.

71. Security conditions.—Every new authorised entity shall, prior to the commencement of in-flight and maritime
connectivity services, ensure that another new authorised entity or licensee with whom it has entered into an agreement
under sub-rule (2) of rule 68—

(@) establish, operate, maintain and expand suitable lawful interception system and lawful interception monitoring
facilities in relation to interception of messages or class of messages in accordance with the orders, directions
or guidelines as may be issued by the Central Government; and

(b) wherever required, provide integration of the same with such systems and in such manner as the Central
Government may specify.

PART F
AERONAUTICAL DATA COMMUNICATION SERVICE AUTHORISATION

72. Applicability of Part F.—This Part shall apply to a new authorised entity that holds aeronautical data
communication service authorisation, and save as otherwise expressly provided in this Part, any reference to expression
“new authorised entity” means such new authorised entity that holds aeronautical data communication service
authorisation.

73. Scope of aeronautical data communication service authorisation.—(1) Aeronautical data communication service
authorisation consists of authorisation for data communication service between aircraft and ground stations.

(2) Every new authorised entity may establish one or more ground stations in its service area to provide aeronautical
data communication services to airline operators or air navigation service providers.

(3) Every new authorised entity shall provide only such miscellaneous telecommunication services authorised which
are authorised under the scope of its authorisation, and not any other telecommunication services which requires a
separate authorisation from the Central Government.

74. Fees and charges.—Every new authorised entity shall pay an annual authorisation fee of one rupee to the Central
Government from the effective date of authorisation:

Provided that the new authorised entity shall pay the authorisation fee for the entire duration of the authorisation
in advance, at the time of grant of authorisation.



[¢TRT [I—=vE 3(i)] T T TSI © T 71

75. Technical and operating conditions.—Every new authorised entity shall ensure that its telecommunication
network is not interconnected with public switched telephone network, public land mobile network or internet telephony
network.

76. Rollout obligations.—(1) Every new authorised entity shall rollout the telecommunication network for provision
of aeronautical data communication service, including establishment of ground station using the spectrum which has
been assigned by the Central Government within twelve months from the date of assignment of such spectrum for any
ground station, as required for providing aeronautical data communication services to users.

(2) Every new authorised entity shall register with the Central Government on the portal, in accordance with orders,
directions or guidelines issued by the Central Government, for verification of the compliance of rollout obligations, as
per the test schedule and test procedure as may be specified on the portal.

(3) On successful verification under sub-rule (2), the date of registration with the Central Government shall be treated
as the date of compliance to the rollout obligations.

(4) In case of failure on verification under sub-rule (2), the new authorised entity shall re-register, after necessary
corrections, and in such cases, the date of re-registration with the Central Government, on successful verification, shall
be treated as the date of compliance to the rollout obligation.

(5) Any failure to adhere to the rollout obligations shall be treated as breach of terms and conditions of the authorisation
and shall be dealt as per the provisions of Chapter VIII of the Act:

Provided that if the rollout obligations are adhered to within thirty days of the expiry of the due date for
adhering to such obligations, the Central Government shall consider the same as timely fulfilment of rollout obligations.

(6) In case of failure to adhere to the rollout obligations, in addition to imposition of civil penalty as per the provisions
of Chapter VI1II of the Act, the spectrum assignment for ground station shall be subject to the relevant provisions of the
Act and the terms and conditions of spectrum assignment.

CHAPTER VII
MISCELLANEOUS

77. Breach.—(1) A breach of the terms and conditions of authorisation by a new authorised entity shall constitute a
breach as referred to in section 32 of the Act.

(2) The Central Government may, after due consideration of the recommendations received under clause (b) of sub-
section (1) of section 32 of the Act and giving an opportunity of being heard to the new authorised entity, issue an order
of suspension, revocation or curtailment of an authorisation under sub-section (2) of section 32 of the Act..

(3) Every order under sub-rule (2) shall be published by the Central Government on the portal, and be effective from
the sixty-first day from the date of publishing of such order.

(4) The new authorised entity shall, on publication of the order under sub-rule (3), give every user of its miscellaneous
telecommunication services at least thirty days prior notice of curtailment, suspension or revocation of its authorisation
and of the options available to such users.

(5) The new authorised entity shall maintain the quality of miscellaneous telecommunication service and
telecommunication network till the effective date referred to in sub-rule (3).

78. Digital implementation.— The Central Government may, in furtherance of section 53 of the Act, notify one or
more portals for digital implementation of these rules, including for providing any form, manner, order, direction or
guidelines to be specified under these rules.
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SCHEDULE A

PROCESSING FEE, ENTRY FEE AND INITIAL GUARANTEE FOR AUTHORISATIONS FOR
MISCELLANEOUS TELECOMMUNICATION SERVICES

[See rules 6(2)(a), 7(2)(a)(i), 13(1), 42(3)(b), 42(4)(b), 42(5)(b), 44(3), 53(3)]

Processin
SI. No. Service Authorisation Fee ¢ Elftry Fee Gu‘arantee
(in Rs.) (in Rs.) (in Rs.)
1. | Public mobile radio trunking service authorisation 10,000 20,000 20,000
2. | Enterprise communication service authorisation 10,000 Nil 2 lakh
3. | Machine-to-machine service authorisation 10,000 Nil Nil
4. | Prime .er.uster Wi-Fi Access Network Interface service Nil Nil Nil
authorisation
5. | In-flight and maritime connectivity service authorisation 10,000 Nil Nil
6. | Aeronautical data communication service authorisation 10,000 1 lakh Nil
SCHEDULE B
SERVICE AREAS
[See rule 4(a)]
Sl. no. Service Area Area covered
1. West Bengal Service Area Entire area falling within the Union territory of Andaman and Nicobar
Islands and area falling within the State of West Bengal and the State of
Sikkim, excluding the areas covered by Kolkata Service Area.
2. Andhra Pradesh Service Entire area falling within the State of Andhra Pradesh and the State of
Area Telangana.
3. Assam Service Area Entire area falling within the State of Assam.
4. Bihar Service Area Entire area falling within the State of Bihar and the State of Jharkhand.
5. Gujarat Service Area Entire area falling within the State of Gujarat and the Union territory of
Daman and Diu and Dadra and Nagar Haveli.
6. Haryana Service Area Entire area falling within the State of Haryana except Panchkula town and
the local areas served by Faridabad and Gurgaon Telephone Exchanges.
7. Himachal Pradesh Service Entire area falling within the State of Himachal Pradesh.
Area
8. Jammu and Kashmir Service | Entire area falling within the Union territory of Jammu and Kashmir and
Area Union territory of Ladakh.
9. Karnataka Service Area Entire area falling within the State of Karnataka.
10. Kerala Service Area Entire area falling within the State of Keralam and Union territory of
Lakshadweep.
11. Madhya Pradesh Service Entire area falling within the State of Madhya Pradesh and the State of
Area Chhattisgarh.
12. Maharashtra Service Area Entire area falling within the States of Maharashtra and State of Goa,
excluding areas covered by Mumbai Service Area.
13. North East Service Area Entire area falling within the States of Arunachal Pradesh, Meghalaya,
Mizoram, Nagaland, Manipur and Tripura.
14. Orissa Service Area Entire area falling within the State of Odisha.
15. Punjab Service Area Entire area falling within the State of Punjab, Union territory of
Chandigarh and Panchkula town of Haryana.
16. Rajasthan Service Area Entire area falling within the State of Rajasthan.
17. Tamil Nadu Service Area Entire area falling within the State of Tamil Nadu and Union territory of

Puducherry.
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Sl. no. Service Area Area covered
18. Uttar Pradesh (West) Service | Entire area covered by Western Uttar Pradesh with the following as its
Area boundary districts towards Eastern Uttar Pradesh: Pilibhit, Bareilly,
Badaun, Kasganj, Etah, Mainpuri, Etawah and Auraiya. It will exclude
the local telephone area of Ghaziabad and Noida. Further, it will include
the State of Uttarakhand.
19. Uttar Pradesh (East) Entire area covered by Eastern Uttar Pradesh with the following as its
Service Area boundary districts towards Western Uttar Pradesh: Shahjahanpur,
Kannauj, Farrukhabad, Lakhimpur, Kanpur Rural and Jalaun.
20. Delhi Service Area Local Areas served by Delhi, Ghaziabad, Faridabad, Noida and Gurgaon
Telephone Exchanges.
21. Kolkata Service Area Local Areas served by Calcutta Telephones Exchanges.
22. Mumbai Service Area Local Areas served by Mumbai, New Mumbai and Kalyan Telephone

Exchanges.
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